
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O. A. No. 214 OF 2021

IN THE MATTER OF:-

SHAILESH SINGH ...APPLICANT

VERSUS

CENTRAL POLLUTION CONTROL BOARD
& ORS ... RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT
NO.4 I.E. MIS FRIGORIFICO ALLANA PVT LTD.

(FOR INDEX:-Kindly See Inside)

New Delhi
Dated 12/05/2022

FILED BY

,.

S.A. ZAIDI & ~ ~HAL
~V~TES

CHAMBER NO- 7, TRiSHUL TOWER,
KA USHAMBHI, GHAZIABAD ur

(M): 8377863559
Email: mansichahaI104@gmail.com

363



BEFORE THE NATIONAL GREEN TRIBpl> :.L
PRINCIPAL BENCH, NEW DFI -.

O. A. No. 214 OF 2021

IN THE MATTER OF:-

SHAILESH SINGH

VERSUS

...APPLICANT

CENTRAL POLLUTION CONTROL BOARD
& ORS ... RESPONDENTS

INDEX

No.
Particulars

1. Counter Affidavit on behalf of
Respondent No. 4 I.e. Mis
Frigorifico Allana Pvt Ltd.

Pages

2

3. The True Copy of the
Agreement dated 04.08.2009
made between MCD &
Respondent No. 4 is annexed
herewith and marked as
ANNEXURE Al2.

4. The True Copy of the EDMC
Extension Letter No.
E.D.M.CNS/GSHl20 19/232

The True Copy of the Order
passed by the Delhi High Court
dated 27th January, 1995 in case
titled as Maneka Gandhi versus
Union Territory of Delhi and
Ors is annexed herewith and
marked as ANNEXURE All.

364



dated 30.07.2019 is annexed
herewith and marked as
ANNEXURE Al3.

. ,
_I

<

I! ,

5. The True Copy of the EDMC
Extension Letter No.
E.D.M.C/VS/GSHl2019/596
dated 15.01.2020 is annexed
herewith and marked as
ANNEXURE Al4.

6. The True Copy of the EDMC
Extension Letter No.
E.D.M.CNS/GSHl20 19/60
dated 15.07.2020 is annexed
herewith and marked as
ANNEXURE A/5.

7. The True Copy of the handover
letter of the Ghazipur slaughter
house to the EDMC by the
Respondent No.4 is annexed
herewith and marked" as
ANNEXURE Al6.
The True Copy of the Letter
sent by the respondent No.4 to
the Delhi Pollution Control
Committee dated 03.03.2021 is
annexed herewith and marked
as ANNEXURE Al7.
The True Copy of letter dated
17.08.2009 wrote by MCD to
Delhi Jal Board along with the
true copies of bills of water
tankers are attached herewith
and marked as ANNEXURE
Al8.

,J

Vakalatnama
- -.l

10.

365



.',.,

New Delhi
Dated 12/05/2022

FILED BY

S.A. ZAIDI & ~AHAL
ADVOCATES

CHAMBER NO- 7, TRiSHUL TOWER,
KA USHAMBHI, GHAZIABAD ur

(M): 8377863559
Email: mansichahal104@gmail.com

366



BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O. A. No. 214 OF 2021

IN THE MATTER OF:-

SHAILESH SINGH ...APPLICANT

VERSUS

CENTRAL POLLUTION CONTROLBOARD
& ORS RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT
NO.4 I.E. MIS FRIGORIFICO ALLANA PVT LTD.

TO,

THE HON'BLE CHAIRPERSON
AND HIS OTHER COMPANION JUDGES
OF THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

MOST RESPECTFULLY SHEWETH:-

That I, Devesh Kumar aged about 45 years, is serving as a Legal

Advisor at the MIs Frigerifico Allana Pvt. Ltd. I am well

acquainted with the facts and circumstances of the present matter

and as such I am competent to swear and file this counter affidavit

before this Honourable Tribunal, I do hereby solemnly affirm and

declare as follows:-
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1. PRELIMINARY SUBMISSIONS:-

1.1. At the very outset it is submitted that the applicant has not

come with clean hands before this Honourable Tribunal as

the applicant has filed this application without the

knowledge of true and correct facts and as such the

application deserves dismissal at the very threshold on the

count of misleading the Honourable Tribunal.

1.2. That the applicant has filed the present application

without having sufficient knowledge of the true and

correct facts where he has made all the allegations against

the Respondent No.4 i.e. Mis Frigorifico Allana Pvt Ltd.

contrary to the fact that the Respondent No.4 is currently

not operating the Ghazipur slaughter house since 05th

March, 2021. This shows that the entire petition is a

totally false and vague petition which is prepared and

filed without the correct knowledge. The Honorable

Supreme Court in S.P Anand, Indore versus H.D. Deve

Gowda and others (1996) 6 SCC 734 held that:- "18. It

is of utmost importance that those who invoke this

Court's jurisdiction seeking a waiver of the locus
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standi rule must exercise restraint in moving the Court

by not plunging in areas wherein they are not well­

versed. Such a litigant must not succumb to

spasmodic sentiments and behave like a knight errant

roaming at will in pursuit of issues providing

publicity."

1.3. That the Honourable Apex Court also, after considering

several aspects of Public Interest Litigation observed in

Ashok Kumar Pandey versus State of W.B (2004) 3

sec 349: "4. When there is material to show that a

petition styled as Public Interest Litigation is nothing

but a camouflage to foster personal disputes, said

petition is to be thrown out."

"Public Interest Litigation which has now come to

occupy an important field in the administration of law

should not be "Publicity Interest Litigation" or

"Private Interest Litigation" or "Politics Interest

Litigation" or the latest trend "Paise Income

Litigation". If not properly regulated and abuse

averted it becomes also a tool in unscrupulous hands

to release vendetta and wreck vengeance, as well.
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There must be real and genuine public interest

involved in the litigation and not merely an adventure

of a knight errant or poke ones nose into for a probe.

The Honourable Apex court further stated that "A

petitioner who comes to the Court for relief in public

interest must come not only with clean hands like any

other writ petitioner but also with a clean heart, clean

mind and clean objective."

1.4. That moreover, the Honourable High Court of Himachal

Pradesh in Prashant Mehta versus State of H.P & Ors.

(CWP 6076/2020) on 15.03.2021 considering various

aspects of PIL's and several Judgments of Honourable

Supreme Court in its order observed that the applicant

filing the PIL in Court of Law must come with clean

" hands and proper knowledge of the facts.

1.5. That it is humbly submitted that all the material allegations

made in the application against the answering respondent

are false and fabricated and the application is not

maintainable either on the facts or in law against the

answering respondents.
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1.6. That except what has been specifically admitted herein, the

rest of the statements made in the application may be

deemed to have denied and repudiated by the answering

respondent. The deponent humbly begs to state further that

the answering respondent does not admit anything which is

contrary to the record. Further crave leave of this

Honourable Tribunal to file an additional affidavit, if

necessary.

2. STATEMENT OF FACTS

That before traversing the reply on merits, the answermg

Respondent begs to submit the following submissions

materials for correct appreciation and proper adjudication of

instant Application:-

a) That the Honourable Delhi High Court on 27th January,

1995 in Maneka Gandhi versus Union Territory of Delhi

And Ors. 57 (1995) DLT 571, directed the Municipal
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Corporation of Delhi (in short "MCD"), (now East

Delhi Municipal Corporation (in short "EDMC")) the

closure of the Idgah slaughter house and to set up a

modem mechanised slaughter house in Ghazipur, Delhi

for providing adequate fresh, hygienic and wholesome

meat.

The True Copy of the Order passed by the Delhi

High Court dated 27th January, 1995 in case titled as

Maneka Gandhi versus Union Territory of Delhi and

Ors is annexed herewith and marked as

ANNEXURE All.

b) That incompliance of the Honorable Delhi High Court

Order dated 27.01.1995, the MCD constructed a modem

mechanised slaughter house in Ghazipur, Delhi which

was India's one of the most hi-tech slaughter house.

Further, after constructing and establishing the same, the

MCD opened the tenders for leasing it out.

Subsequently, the Ghazipur slaughter house was leased

to the Respondent No. 4 i.e. Mis Frigorifico Allana Pvt

Ltd on 04th August, 2009 after signing an agreement

between both the parties i.e. MCD & Mis Frigorifico
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Allana Pvt Ltd (Respondent No.4) for the term of 10

years.

The True Copy of the Agreement dated 04.08.2009

made between MCD & Respondent No.4 is annexed

herewith and marked as ANNEXURE Al2.

c) That after the completion of term of 10 years of the

agreement, the EDMC on 30.07.2019 extended the lease

agreement of the Ghazipur slaughter house to the

respondent No.4 for the period of six months starting

from 04.08.2019 vides its Letter No.

E.D.M.CNS/GSHl20 19/232.

The True Copy of the EDMC Extension Letter No.

E.D.M.CNS/GSH/2019/232 dated 30.07.2019 is

annexed herewith and marked as ANNEXURE Al3.

d) That thereafter, the EDMC again on 15.01.2020 vide its

Letter No. E.D.M.CNS/GSHl2019/596 extended the

lease agreement of Respondent No.4 for the period of 3

months.

The True Copy of the EDMC Extension Letter No.

E.D.M.CNS/GSH/2019/596 dated 15.01.2020 is

annexed herewith and marked as ANNEXURE Al4.
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e) That thereafter, the EDMC again on 15.07.2020 vide its

Letter No. E.D.M.CNS/GSH/2019/60 extended the

lease agreement of Respondent No.4 for the period of 2

years or till the tender is finalized, whichever is earlier.

The True Copy of the EDMC Extension Letter No.

E.D.M.CNS/GSH/2019/60 dated 15.07.2020 is

annexed herewith and marked as ANNEXURE Al5.

f) That subsequently in February 2021, when the tender

was finalized, the Ghazipur slaughter house was leased

out to the new lessee. The final handover of the

slaughter house to the EDMC wasmads on 05.03.2021

by the Respondent No.4. ,
The True Copy of the'tandov, Jetter of the

Ghazipur slaughter house "to th ~.
e .MC by the

Respondent No. 4 is annexed here °th;
WI and marked

as ANNEXURE A/6.

g) That the Respond t N 4en o. even sent a letter to Delhi

Pollution Cont I C . .ro ommlttee (in short "DPCC") on

03.03.2021 intimating them about the h dan over of the
Gh .azrpur slaughter house to the EDMC Aft. er final
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d f the slaughter house to the EDMC, thehan over 0

wasn't liable if any violation tookrespondent no. 4

f dent No 4 none ofplace. During the tenure 0 respon .,

d nt No 4 alwaysthe violations took place, as respon e .

operated the unit as per the rules and norms.

The True Copy of the Letter sent by the respondent

4 to the Delhi Pollution Control CommitteeNo.

dated 03.03.2021 is annexed herewith and marked as

ANNEXURE Al7.

h) That after 5.03.2021, the Respondent No.4 was no more

a lessee of the Ghazipur slau!flter house and is not

liable for any environmental violations, if any done,

after that. The Respondent No. 4 has always operated

the slaughter house with all the rules and prescribed

norms, which were laid down by the CPCB & DPCC

from time to time, in every manner whatsoever. The

respondent No.4 has always abided the environmental

rules and was always a complying and a non-polluting

unit.

i) That when the Respondent No.4 was operating the unit,

regular inspection at regular intervals would take place
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of the unit and the unit has always been a non-polluting

and a fully complying unit in all terms. Furthermore, as

per the clauses of the Lease agreement signed between

MCD & Respondent No.4, it was mutually settled

between both the parties that in case of violation of any

terms of the of the agreement specifically with the work

performance not found to be satisfactory, the agreement

would be terminated. It is humbly submitted that

because the unit was always complying in all terms and

manner and never reported any violations during the

inspections, the agreement was not terminated at any

stage, as mentioned in the agreement.

j) That moreover, as per the agreement signed between

both the parties, there was an EDMC's Plant manager

who was responsible for review, monitor and supervise

the safety and environment management measures of

the unit. The EDMC's plant manager used to regularly

review and monitor the environmental measures of the

unit and never found any complaint or any violation by

the unit, in any manner whatsoever.
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k) That furthermore, the Respondent No. 4 has operated

the slaughter house in compliance of the order passed by

the Honorable Supreme Court in Writ Petition (Civil)

309/2003 titled as Laxmi Narayan Modi versus

Union of India & Ors wherein the apex court directed

the CPCB to write to all state governments informing

about the guidelines for slaughter house as well as to

initiate actions against all slaughter house which are not

meeting the norms and implement the abattoir rules

through State pollution control Board.

I) That with regard to the ground water extraction, it is

humbly submitted that MCD was liable to obtain the

ground water extraction permission or connection for

the Ghazipur slaughter house and thus they wrote a

letter to Delhi Jal Board for water connection on

17.08.2009. The MCD used to continuously follow up

with the Delhi Jal Board for the water connection, as

informed by them. However, the Respondent No.4 took

the water from tankers for the period they were leased

out the Ghazipur slaughter house.
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The True copy of letter dated 17.0S.2009 wrote by

MCD to Delhi Jal Board along with the true copies of

bills of water tankers are attached herewith and

marked as ANNEXURE AlS.

3. PARA-WISE REPLY TO THE CONTENTIONS MADE

BY THE APPLICANT AGAINST THE RESPONDENT
NO.4

A. That the Contents of Para 1needs no comment.

B. That the contents of Para 2 is vehemently denied and

humbly submitted the applicant is falsely pretending to

be a journalist and an environmentalist, but in fact has

filed this motivated and vague petition pushing the

private agendas by abusing the process of the Law. The

applicant has filed the present petition without having

any correct knowledge of the facts and has not come to

this Honourable Tribunal with clean hands, clean heart,

clean mind and a clean objective.

C. That contents of Para 3- 41 are vehemently denied and

humbly submitted that the Respondent No. 4 had

handed over the Ghazipur slaughter house to the EDMC
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(Respondent No.3) on 05.03.2021. Till the time, when

the Respondent No. 4 was operating the ghazipur

slaughter house, it was operated as per the guidelines,

rules and norms as laid down by all the authorities from

time to time. The slaughter house was always a

complying and a non-polluting slaughter house, which

never reported any complaint of any environmental

violation, in any matter whatsoever.

Further, it is humbly submitted that when the respondent

No.4 was operating the unit, the unit had all the valid

permissionslNOC/consents and had never violated any

environmental norms and rules during its term and all

the permissionslNOC/consents were renewed from time

to time.

Moreover, the applicant had filed this petition in

August, 2021 whereas the Respondent No.4 had finally

handed over the Ghazipur Slaughter House to EDMC on

05th March, 2021 itself, almost 5 months earlier before

filing of this vague petition. This fact has also been

stated by the EDMC in its joint inspection report dated

24.01.2022. This clearly establishes that the applicant
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did not have any knowledge about the true and correct

facts and had falsely levied the allegations against the

respondent No.4. Further, looks like that the present

application is a motivated & sponsored petition.

D. That the contents of Grounds (A-H) are vehemently

denied for being misconceived, incorrect, erroneous and

completely frivolous because the respondent No.4 is no

more operating the Ghazipur slaughter no more.

4. PRAYER

In view of the above, circumstances and facts of the case may

graciously be pleased to:

a. Direct the applicant to delete the name of Respondent No.

4 from the array of parties.

b. Dismiss the present application and impose heavy and

exemplary cost on the applicant for filing a vague and false

application against the Respondent No.4.

c. Pass any further order(s)/direction(s) as the Court may

deem fit and necessary in the interest of justice.

..
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Dated: 12 .05.2022
New Delhi

Applicant

Through

S.A. ZAIDI &MA CHAHAL
ADVOCATES
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELlltlSTRAfJON NO. 10666/14

NOTARY P'JGLlC REGD. ENTRY
O. A. No. 214 OF 2021 at Sf No.1:-a(t/t f'aqe No....~.6.

Dtd...!.) M~ v Jf?O?2 ·····11····"1)()
IN THE MATTER OF: Title 01 Document d.~~o;r-

N01ARYPURLr OF iN~
SHAILESH SINGH .... APPLICANT

VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS .
... ..RESPONDENTS

AFFIDAVIT

I, Devesh Kumar, Sr. Manager-Law at the Mis Frigorifico

Allana Pvt. Ltd. situated at 10, Scindhia House, Connaught

place, Delhi, do here by solemnly affirm and declare as under:-

1. That I am appearing on behalf of the Respondent No.4 in

the above noted O.A. No. 214 OF 2021 therefore I am

fully conversant with the fact of the case.I am competent

to sign and swear this Affidavit.

2. That the accompanying reply/counter affidavit has been

lIU1V1~y-.,,,-,ymy counsel and the same has been read over

<,

- - - - - - ---------------------
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'/

and explain to me and I say and declare that the same are

true and correct.

3. That the content of accompanying reply/counter affidavit

be read as part and parcel of this affidavit as the same are

not repeated herewith for the sake of brevity. D~-~--~,----~~~~---
D~T

VERIFICATION

Verified at Delhi on this day of , 2022 that

the contents of my above Affidavit are true and correct to my

knowledge and nothing material has been concealed there

from.

ATTES-:fED
r

~T'

1 ?_ MA Y lOZZ
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Maneka Gandhi vs Union Territory Of Delhi And Drs. on 27 January, 1995

DelhiHigh Court
Maneka Gandhi vs Union Territory OfDelhiAnd Ors. on 27 January, 1995
Equivalent citations: 57 (1995) DLT571
Author: DBhandari
Bench: KBhatt, D Bhandari
JUDGMENTDalveer Bhandari, J.

(1) The petitioner has initially filed tile public interest litigation in the Supreme Court of India
regarding unhygienic, inhuman and horrible conditions which are prevalent at the Idgah
slaughterhouse of Delhi. Their Lordships of the Supreme Court directed this court to hear and
dispose of the petition.

(2) In the petition, it is averred that effluents of highly pollutive nature are being discharged in
drains and open sewerage. by slaughtering of tens of thousands of animals in most unhygienic
conditions and in contravention of all laws, rules, regulations and norms. Even the slaughter house
is running in total contravention of the Master Plan.

(3) On the directions of their Lordships, this matter was heard at length. This court even appointed
three Court Commissioners to visit the slaughter house and submit a detail report. The report
submitted by the court Commissioners was taken into consideration. The photographs and video
filmprepared by them were also kept in viewwhile deciding the writ petitions. After hearing counsel
at length, and examining various facets of the problem, the court reached to the conclusion that the
conditions prevalent at the slaughter house were most unhygienic and were posing serious threats to
the livers and health of the entire population of Delhi, particularly to the large meat-eating

population.

(4) This court in the larger public interest, gavevarious directions. The directions pertained to:

(A)Supplyofwholesome and pure drinking water to the residents of Delhi and adjoining areas.

(B)Children below the age of 18years shall not be allowed to work in the slaughter house.

(C)TheM.C.D.was directed to take. necessary' steps to stop illegal slaughtering.

(D)licenses be issued to the butchers (Q)The M.e.D. was directed to appoint adequate number of

veterinary doctors.

(F)Slaughtering hours must be fixed and strictly maintained, so that sufficient time is left for
cleaning the abattoir and the other sections of the slaughter house.

(G)TheM.C.D.shall ensure ante mortem medical examination of the animals.

(H)The notification of the M.e.D. dated September 21, 1961 regarding carrying the maximum
number of animals must be strictly implemented.

Indian Kanoon - http://indiankanoon.org/doc/1863641/
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Maneka Gandhi V5Union Territory Of Delhi And Or5. on 27 January, 1995

(I)The M.C.D. is directed to frame comprehensive bye-laws.rules for the smooth functioning of
slaughter house within three months.

(5) Itmay be relevant to mention that another Division Bench of this Court had the occasion to
examine some ofthese issues while deciding C.W.P.Nos. 2267 '90.158,91 and 830 92. The Division
Bench after taking various facts and circumstances into consideration, directed the closure of the
Idgah slaughter house on or before 31st December. 1993.

(6) Since the basic conditions had not improved, this court again directed closure of the slaughter
house and observed that if for any reason it continues for sometime, in that event, for maintaining at
least the minimum standard of hygiene and sanitation, the number of animals slaughtered must be
reduced to 2500 per day. This court also appointed a high-powered committee to ensure compliance
of the directions given in the judgment.

(7) Itmay be pertinent to mention that the Delhi Meat Merchants Association and the Buffaloes
Traders Welfare Association have preferred review petitions against the said judgment of the

J.. Division Bench dated March 18, 1994. This Court after hearing counsel at length gave detailed
judgment in those review petitions explaining the reasons why the number of animals slaughtered at
the Idgah Slaughter House cannot be increased. The main reasons which did not permit the Court
from increasing the number were (a) available area, (b) traffic congestion (c) drainage system (d)
ante mortem examination (e) post mortem examination (f) air and water pollation.

(8) This Court observed that even if basic minimum standard of hygiene and sanitation is to be
maintained, then in our opinion "IN the larger public interest, the number of animals permitted to
be slaughtered at the said slaughter House cannot be increased."

(9) The court also observed that we cannot permit supply of meat of those animals which have not,
undertone any kind of antemortem examination. We also cannot permit carcasses to leave the
slaughter house before proper checking in order to determine whether the meal is fit for human
consumption or not? The possibility of the supply of contaminated meat and meat of diseased and
sick animals cannot be ruled out. These precautions are absolutely imperative particularly in the
interest ofmeat eating population.

(10) The Court also observed that meat eating population of Delhi is entitled to have wholesome
fresh and hygienic meat. It is the duty and obligation of the respondents to ensure it. In case, there
is temporary short fall (till the. modern slaughter house is set up) in supply the same can be made
good by getting fresh. hygienic meat from the other places as the milk is brought to Delhi every day.
While dealing with the review petitions, the Court had shown serious concern about the problem of
unemployment which may arise because those who were dependent on this trade have been
rendered jobless. The Court directed the respondents to frame a scheme of offering alternative
employment to those who were dependent on this trade and are nowwithout work.

(11) The buffalo Traders Welfare Association and some others have filed the Special Leave. Petitions
against the judgment of this court before the Hon'ble Supreme Court.

Indian Kanoon - http://indiankanoon.org/doc/1863641/ 2
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Maneka Gandhi vs Union Territory Of Delhi And Ors. on 27 January, 1995

(12) Their Lordships of the Supreme Court have observed that, 'The order of the High Court
unexceptionable as it is to the extent it goes, deals with only a part of the problem. The prevalent
conditions in the Idgah Slaughter House were, apparently, appalling and the High Court has, very
rightly inrested . an ensurement of certain minimal health and hygiene standards.

(13)The court further observed, "What should happen to the thousands ofworkers who are thrown
on the streets jobless? What again is the way to meet the meat requirement of a large city? What
about the thousands of persons who live by this trade? But then Courts do not possess any such
expertise as to enable it to decide for itself the conditions justifying increase in number of animals to
be slaughtered. That has to be considered by an expert body, keeping in mind the environmental
aspect including the treatment and outlet for affiuents, proper cleaning, sewerage and water supply
facilities.

(14)Their Lordships ofthe; Supreme Court out ofmany names furnished constituted a committee of
followingexperts :-

.... i.Justice J. D. Jain, Retired Judge, Delhi High Court (Chairman)

2.Dr. A. K. Chatterjee, Former Joint Commissioner, Meat & Meat Products and Animal Husbandry
Commissioner, Government of India

3·DRH. A. B.Parpia, Former Director, Central Food and TechnologyResearch Institute Mysore.

4·Dr. B.V. Chintaman. Former ExecutiveEngineer, Deonar Abattoir

s·Dr. D.K.Biswas,Chairman, Central Pollution Control Board.

6.Dr. S. C.Maudgal, Adviser, Ministry of Environment & Forests

7.Chief. Engineer. S. P. Zone, NewDelhi.

(15)The Court further observed that the Committee may amongst other relevant issues consider
.. specificallythe following two aspects :

(I)The conditions and additional facilities and Infrastructure and services necessary to augment an
increase in the number of animals for slaughtering at the Idgah abattoir:

(II)Establishment of a mechanised Slaughter House of an adequate capacity to meet the
requirements of die consumers of the trade of both internal and export.

(16) Their Lordships of the Supreme Court directed the Committee to look into the problem of
unemployment of the workers dependent on the meat trade and the court also observed, availability
of good meat prepared under hygienic conditions and public interest are vital concerns which have
to be considered paramount. The Committee may suggest short-term plans to get over the present

Indian Kanoon - http://indiankanoon.org/doc/1863641/
3
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Maneka Gandhi vs Union Territory Of Delhi And Ors. on 27 January, 1995

difficult situation. Likewise, mid-term and long term plans be made for establishing a modern
Slaughter House, the emphasis being cleanlness, hygiene and pollution control.

(17)In pursuance of the directions of their Lordships of the Supreme Court, the Committee met on a
number of occasions, the detailed proceedings have been annexed to the report submitted by the
Chairman of Committee to this court. Their Lordships of the. Supreme Court had directed that the
suggestions and recommendations of the Expert Committee be placed before the High Court and the
High Court would thereafter issue directions as it may deem fit Immediately after receiving the
report, the Division Bench of this Court assembled and heard this matter almost on a day-to-day
basis. The Chairman of the Committee submitted the report on 22nd September, 1994 and
thereafter he submitted supplemental to the report on November 8, 1994. Thereafter, a separate,
report has been jointly submitted by three members, namely, Dr. A. K. Chatterjee, Dr. H.A.B.
Parpia, and Shri V. C. Behere. Similarly, Dr. S. C. Mudgal, has submitted his report on 7th
November, 19941,Dr. D. K. Biswas,Chairman, Central Pollution Board, carried cut sampling on 3rd
August, 1994 after the alleged Rs. 90 lakhs were spent by the M.C.D. in carrying out renovation of
the slaughter house and submitted his observations.

(18) Since there is no consensus report of the Commtttee, therefore, this court had to bear all
concerned at length in order to give suitable directions. Obviously,the task became far more difficult
for this court.

(19)Mr. A. S. Qureshi, Senior .Advocate appeared on. behalf of Anjuman Vakil Quam Oureshiyau,
Delhi, lie submitted that the Committee was appointed to recommend how the number can be
increased. and under the pretext of' environmental pollution and lairage the Expert Committee
could not say that the number cannot. be increased. According to him. not of dissent given by three
other exports-is must be accepted. Mr. Qureshi submitted that there is a space available for
slaughtering 4000 sheep and goats in Halal section and 1000 in Jhatka. section. In the. buffalo
section, 2500 buffaloes and calves can be slaughtered. Thus total number of animals which can be
slaughtered is 7500 in one shift. This number can be doubled by having two shifts of six hours each.
He submitted that the Chief Engineer. M.C.D.Mr. Chhablani' mentioned that 3600 sheep and goats
in halal section and 900 in jhatka section as well as 1200 buffaloes can be slaughtered in a single

x; shift. The dissent note and the figures given by Mr. Chhablani have not been considered in proper
,. perspective by the Chairman in its report.

(20) Mr. Qureshi also submitted that in the interest of employment of a large number of persons
involved in the meat industry and for adequate supply of meat for the meat eating population, the
number must be increased as indicated in the note of dissent submitted by the three exports. Mr.
Qureshi admitted that the slaughter house is located in the heart of the city and there are three
schools adjoining the slaughter house.

(21)He further submitted that the schools in the vicinity of the slaughter house were set up after the
slaughter house was set up. Therefore, in all fairness, schools located adjoining to the abattoir must
be shifted and not the abattoir. He also submitted that the Chairman ignored the vital aspects of the
matter that a huge foreign exchange is earned from this abettor. Therefore, by placing restrictions,
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the foreign exchange earning has been severely .affected.

(22) Mr. Daljit Singh, the learned Senior Counsel appeared on behalf of an individual Consumer
(C.M.21695) in- a representative capacity. His main argument was that the Consumers are entitled
to adequate, wholesome and hygienic meat and it is the duty of the Municipal Corporation of Delhi
to ensure it. He also submitted that two plans were prepared by the Hungarian Government tor
modernisation and expansion of the Idgah slaughter house. The plan particularly to have modern
multi-storied slaughter house should be considered if found feasible, be implemented.

(23) Mr. Mishra, Sr. Advocate appearing for the Delhi Meat Merchants Association has submitted
that the number of animals slaughtered must be increased because restrictions placed have
adversely affected the members of the said association. He submitted that because of the
restrictions, a number of people have been rendered jobless and despite the directions of this court,
the Government has not done anything in this regard, He also referred to the representation
submitted on behalf of his client for the alternative employment but no reply has been received so
for from the respondents.

(24) Mr. Mishra also submitted that it is the obligation of the Municipal Corporation to provide a
slaughter house and if they cannot provide a proper slaughter house, then the Corporation must
permit private slaughtering.

(2S) MR.MISHRA submitted that on the basis of note of dissent by three members and Dr.
Chhablani, the number must be increased to 7S00 (6000 sheep goats and lS00 buffaloes).

(26) Mr. G. Ramaswamy, Senior Advocate who has appeared for the Buffalo Traders Welfare
A.ssociation submitted that as far buffaloes are concerned, the capacity be increased from SOOto
2S00. He submitted that buffalomeat has been fetching very valuable foreign exchange to the
country. Mr. Ramaswamy also submitted that his Association is prepared to co-operate, with the
Municipal Corporation in carrying out necessary improvements in the functioning of the slaughter
house. Mr. Ramaswany also submitted that if necessary, the association would be willing to
financiallyhelp the Mcd for carrying out the improvements.

(27) Mr. Ramaswamy referred to the Constitution Bench Judgment of the Supreme Court, Abdul
Hakim Quraishi and others vs. State, of Bihar and others, and on that basis, he submitted that
members of the Association have fundamental light to carry on the trade.

(28) Dr. A.M. Singhvi who appeared for Akhil Bhartiya Krishi Goseva Sangh submitted that while
taking into consideration the totality of the facts and circumstances the Abettoir must be closed
forthwith and in no case the court should increase the number of animals already permitted to be
slaughtered. He referred to the judgment of the earlier Division Bench and pointed out that the
Municipal Corporation of Delhi is under no obligation to provide a slaughter house for export. This
slaughter house has been set up for the domestic need of the residents and not for export, He
submitted that unless changes suggested by this court are implemented in toto, it is not possible to
increase the number.
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(29) Dr. Singhvi submitted that animals arc brought from Rajasthan, Uttar Pradesh. Madhya
Pradesh, Gujarat and Haryana to Delhi. Transporting these animals is a big problem apart from
being very expensive. The directions indicated in the division. Bench order which are based on the
notification of the Mcd regarding transportation of the annuals are not followed. According to the
Said notification only four Buffaloes or 40 sheep goats can be transported in one truck. This rule is
never adhered to as observed by the Chairman of the Expert Committee in his report. As a matter of
fact each truck is fully loaded with animals packed to its capacity in clear contraventions of the
directions of the High Court, and the animals are transported from org distances and on the way
there is no facility even of drinking water for these animals. In these conditions animals are
compelled to travel for hundred kilometers, which severely affects the quality of meat. particularly
when after the arrival of these animals in the slaugh' ter house, there is no lairage available for them.
It is also submitted that most of the animals slaughtered here are brought from other States. Apart
from the serious constraint of the area, there is acute water shortage, leading to environmental, (air
and water) pollution. In these circumstances one fails to comprehend why the slaughter house at all
be located in such a highly congested and densely populated area of Delhi. Itwould be in the interest
of all concerned to have an abattoir near a place where a large number of animals are naturally

;... located and long transportation can be avoided and adequate land and water arc available and
where there is no possibility of any pollution. This is particularly important in the light of the stand
of the Delhi Government that the Delhi Government is not in a position to provide a new
modernized abattoir in Delhi.

(30) Dr. Singhvi has read all the reports submitted to this Court including the report of the
Chairman and dissent note sent by Dr. A. K. Chatterjee, Mr. H. A. B. Parpia and Mr. V. C. Behere .
He has taken strong exception to the offensive language used in that note particularly against the
Chairman. He submitted that the note is contentious in content, tenor, tone and substance. He also
submitted that the report is derogatory, condescending, contentious interference with the
administration of justice and hence, per se contempt of court. He had drawn our attention to a
number of paras of the report, \ \c have considered this submission of Dr. Singhvi. To say the least,
the Committee ought to have maintained propriety and decency while submitting the dissent note.
There can be honest difference of opinion but that should not lead to mud-slinging or character
assassination. It is a privilege for anyone to serve on a committee appointed by Hon'ble the Supreme
Court in a capacity of an expert. He is expected to adhere to the norms of decency and propriety. We
do not think it appropriate to devote any more time on this objection taken by Dr. Singhvi. We
would rather concentrate on the substance of the reports submitted to this Court by the Committee
appointed by their Lordships of the Supreme Court.

(31) The illegal slaughtering has been a matter of Court concern for a long time. It has been a
pre-existing reality. This has not started because of the restrictions placed by the 'judgment of this
Court. He invited our attention to the main judgment in this case Maneka GaKdhi Vs. Union
Territory of Delhi 54(1994) Delhi LawTimes 190(DB) (2). In that judgment the Court appointed
three practicing lawyers as the Court commissioners after visiting the slaughter house, they
submitte~ a comp:ehensive report. In the report it is mentioned that there is a large scale illegal
sla~~htermg of ammals at places other that the abattoir. In that judgment it is mentioned that the
officialsof the respondent conducted number ofmeat raids (32) In meat raids a number of carcasses
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were destroyed and huge compounding fee was colleced. In the year 1991it was 1,84,750 in 1991-92
it was 245,050 and in the year 1992-93 it was 2,1\4050. The Court also observed that illegal
slaughtering was taking place because the compounding fee imposed by the M. C. D. was so
marginal that the offender does not find it uneconomical in continuing illegal slaughtering keeping
in view the cost of transportation and fees to be paid to the M. C.D. The submission was that illegal
slaughtering has not started after the restriction on the. number of animals to be slaughtered has
been placed by the High Court.

(33) Dr. Singhvi submitted that though after the directions given by this Court, the Mcd has spent
about 90 lakhs but that money has primarily been spent in repairing and the construction of the wall
and renovating the existing structure of the buliding. But fundamentally nothing has been changed
or can be changed because ofthe paucity of the area available with the MCD.According to him this
problem cannot be solved unless a larger area in different location is available to the slaughter
house. Because of the directions of this Court, there is greater cleanliness and hygiene in the various
sections of the slaughter house which has resulted in better quality of meat. The ante mortem and
post mortem examinations are carried out though they are not carried out strictly according to

.l.. known parameters and procedure but certainly there is some improvement because the number of
the animals slaughtered has been restricted by the Court. Dr. Singhvi also submitted that after
disposal of the main writ petition, the review petitions were filed before this Court. By detailed
reasoned judgment the Court indicated the reasons why the number of animals to be slaughtered
cannot be increased and gave detailed reasons for the same. He has drawn our attention to those
main issues and submitted that the situation and conditions have basically remained unchanged and
unaltered because no fundamental improvements have been carried out. In most of those areas
fundamental improvements are not really possible.

(34) He also invited our attention to the first issue that this Court discussed, which was regarding
availabilityof area.

(35) Admittedly out of the total area of seven acres only five acres are available to the slaughter
house. The respondents have made available 40 acres of land at Narela for a similar project to
handle about 5900 small animals, sheep and goats, 900 large animals buffaloes and 200 pigs per
day. Therefore, the total area of this slaughter house which is almost 118th of its she cannot be
considered adequate to handle more than 2500 animals while maintaining minimum standard of
hygiene and sanitation. Ifthe area is hardly adequate for 2500 animals, then there is, of course no
scope of augmenting or increasing the number By increasing the number there shall be much
greater pressure on the existing available infrastructure and even the basic minimum hygiene and
norms of sanitation would not be adhered to.

(36) The another issue which ought to be taken in to consideration while considering the suggestion
of augmenting the number of animals to be slaughtered is traffic congestion. Admittedly the
slaughter house is situated in the heart of a very busy commercial and residential area of Sadar
Bazar.Mr. Mishra handed over a map of the location during the course of the arguments. According
to that map there are schools on both sides of the slaughter house. More than 8,000 boys and girls
are studying in these schools. There is a 10 feet gall between the schools and the slaughter house. It
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is admittedly located in the most densely populated residential and commercial areas of Delhi.
Passing and repassing on those roads is both difficult and time consuming because of very heavy
traffic. All kinds of vehicles ply in that area. These animals are brought in trucks and even a few
trucks, can dislocate the entire traffic there. It is submitted that even with the existing number, the
traffic situation is bad enough and in case the number is increased, it .would create insurmountable
difficultyfor the residents of the area.

(37) He submitted if the mandatory rules regarding transportation of animals is implemented no
truck could be permitted to carry more than 4 buffaloes or 40 sheep goats. According to this ratio.
625 trucks would be required for carrying 2500 buffaloes and 237 trucks for carrying 9500 sheep
goats. The total number or trucks would be 625+237 = 862 trucks. One shudders to imagine if eight
hundred and sixty two trucks are allowed to pass and repass every day in that area, which is already
very congested, how badly would the residents be affected? Therefore, since traffic conditions have
in fact gone from bad to the worse because of increase in the population, therefore, augmenting any
number would lead to very serious problems for the residents of the area where the slaughter house
is located.

(38) Then comes conditions pertaining to hygiene and sanitation. This Court while deciding the
earlier petition has observed as under: The entire abattoir right from the main road onwards is an
endless stretch of several inches thick of animal rung and urine. And the stink of animal waste is
unbearably nauseating, which emanates from the prettification of urine. excreata, blood, entrails
etc. The most unhygienic place in the abattoir are the buffalo, Halal and Jhatka Sections. The entire
floor is full of waste discharged from the entrails and blood. The animals are slaughtered ruthlessly
on this floor and they spend their last moments screaming and beating in the filth of the entrails and
blood.

(39) The prevailing conditions to some extent have improved both because of the restrictions
imposed by the Court and also because of the facilities and improvements carried out by the M.CD.
But the apprehension is that, in case the number is again increased the slaughter house would be
facing the same problems of hygiene and sanitation which it had faced before the restriction by the
Court was imposed, (40) Similarly in the drainage system of the slaughter house area there are some
improvements carried out by the M.C.D. after the directions of this Court. Itmay be relevant to

it mention that new drainage system has not been .installed by the Mcd, but they have only repaired
and cleaned the drains. It is submitted that the present drainage system of the area is able to cope
with, only because of the restrictions placed, but if the number is increased, again, the same
problems and conditions would revivewhich existed prior to the judgment of this Court.

(41) Then comes ante mortem and post mortem examination. These are two very important tests
and parameters to ensure hygienic and wholesome meat.

(42) Before slaughtering ante mortem examination is the most important stage where the animal
has to be properly examined by the Veterinary Doctor to ascertain whether the meat of a particular
animals fit for human consumption? Before the directions of this court were implemented virtually,
there was no ante mortem examination. If there is no proper ante mortem examination, then the

Indian Kanoon - http://indiankanoon.org/doc/1863641/ 8

391



Maneka Gandhi vs Union Territory Of Delhi And Ors. on 27 January, 1995

possibility of slaughtering of diseased and infirm animals or animals suffering from communicable
diseases cannot be ruled out.

(43) Similarly post mortem examination of the carcass is equally necessary and is conducted by
checking the colour of the meat, texture of meat, lung patches (for T. B.worms) and liver patches
(for flukes, worms) etc. (44) Accordingly to Dr. Singhvi, no space is available for lairage of animals.
It is submitted by him that some ante mortem examination of animals has been made possible
because of the imposition of restrictions in the number of animals permitted to be slaughtered by
the Court. If the number is again augmented then again the total ante mortem and post mortem
examination would be an eyewash which would eventually affect the quality of the meat supplied to
the consumers.

(45) Then comes the air and water pollution. Then entire environment in and around the abattoir is
totally polluted. The pollution both in water and air is much beyond the permissible limit. He
referred to the report dated 3rd August, 1994 when the water sampling was carried out of the
abattoir. According to that report, bio Chemical oxygen demand was 2825 mg. against the
permissible limit of 250 mg. Similarly concentration of suspended solids should not exceed 600 mg.
whereas it was found to be 1148mg. Therefore, evenwith the reduced number, the level of pollution
is not within the permissible para' meters and standards in that event if the number is increased, it
would be totally disastrous. The Chairman in his report regarding pollution has indicated that
Clause 10 ofAnnexure--I to Schedule Viwhich lays down that all effluents discharged from various
industries including slaughter house into surface waters shall conform to the Bod limit specified
therein, namely, 30 mg 1. For discharge of an effluent having Bodmore than 30 mg I I the standards
shall conform to those given above for other receiving bodies, namely, sewers, coastal waters and
land for irrigation etc. Rule 3(3-A) lays down that notwithstanding anything contained in sub-rules
(!) and (2) on and from ist day of January, 1994 emission or discharge of environmental pollutants
from the industries operations or processes shall not exceed the relevant parameters and standards
specified in Schedule VI". Thus this rule is clearly mandatory and the parameters and the standards
laid down in Schedule Vi have to he complied with by the concerned industry. Itmay be stated that
as per report of Dr. Maudgal grab samples taken and analysed in 1987by the Environment Ministry
showed: Ph : 7.6 Bod: 5616mg 1Cod: 1470mg 1(46) Therefore, this unit viz. the abettoir at Idgah
was given conditional clearance in 1989 by the Central Pollution Control Board for a period of one
year. However, the effluent treatment plant was nowhere in sight even in January, 1995 despite
notices being served under the Act and the judicial poceedings. He has placed on record a copy of
notice dated znd January. 1989 issued by the Ministry of Environment and Forests, Government of
India to the Municipal Corporation. Delhi in this connection. It inter alia reads as under:-

"WHEREASslaughter house operations from your unit is causing health hazard and environment
problems in nearby areas.

"WHEREASanalysis result of grab sample of effluent collected by the Central Board on 3-3-1987
showed very high values of Chemical Oxygen Demand (COD) and Bio-Chemical Oxygen Demand
(BOD).
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Whereas you were issued a show cause notice under Section 5 of the Act dated ist May, 1987.. ".

(47)After slating the factual position, the notice concluded as under :--

"NOW, therefore in view of the above, the Central Government in exercise of the powers under
Section 5 of the Act hereby modifies its directions dated 7-11-1988and directs you as follows :_

(I)That you shall complete the effluent treatment facilities in the slaughter house on or before 31st
December, 1990 and treat the effluents so as to meet the prescribed standards under the Act or any
other law. In case you fail to do so you shall close the operations with effect from 1-1-1991and the
concerned authorities shall stop the sup- ply. of electricity. water and. other facilities 10 your unit.

(II)That you shall submit half yearly reports to this Ministry the progress of the project.

In case the above directions are not complied forthwith. you are liable for prosecution under Section
150)of the Act."

(48) In these circumstances the slaughter-house cannot be permitted even to continue because ver
high level of Bod and COD. On the top of it, there is no effluent treatment plant. The counsel
appearing for the Mcd and for the Government of Delhi categorically slated that it is not possible to
set up the effluent treatment plant. In these circumstances, to increase the number of animals to be
slaughtered would, be environmentally hazardous. The expert, Dr. Biswas pointed out in his report
the activity of abattoir generates a large quantum of solid wastes and effluents. The wastes
containing high Bod load and suspended solids are discharged into the sewer without any treatment.
Generally large quantum of effluents and solid waste containing high Bod are discharged Into the
sewer.Adequate water is not available even for the existing number of animals to be slaughtered and
if the number if increased, it would further aggravate the problem ofwater and air pollution.

(49) Dr.A.M. Singhvi submitted that the present abattoir has outlived its usefulness and looking to
all the factors, the said abattoir cannot continue in the place where it is located. He submitted that
there is no place for lairage. According to the Bureau of Indian Standards, there has to be a lairage in
the slaughter house. The necessity of lairage for animals has been highlighted by both the
environment experts Dr. Maudgal and Ur. Biswas. Dr. Maudgal is Senior Adviser to the Ministry of
Environment and Dr. Biswas is the Chairman of the Pollution Control Board. Animals are required
to be given sufficient rest, fodder and water for approximately 24 hours before slaughtering in order
to avoid glycogen depletion, which generally occur during the transit, in the instant case, when
animals are brought from far flung areas of' Rajasthan, Madhya Pradesh, Haryana, Gujarat, it
becomes all the more necessary. Dr. Maudgal has particularly stressed this point. Dr. Biswas also
submitted that the total absence of lairage and proper facilities of ante mortem and post mortem
examination of animals are glaring shortcomings in the exising conditions of the abattoir.

(so) The importance oi lairage was highlighted by Dr. A K. Chatterajee who was a Member of the
Meat Industry Sectional Committee. AFDC, and the standard laid down therein need to be adopted
strictly by the abattoir. He pointed out that clause 5.1.1.4lays down that adequate holding area shall
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there is no possibility of adding or increasing the area. Admittedly, there is neither any adequate
lairage space, nor any effluents treatment plant, or adequate supply of water which is absolutely a
must for an abattoir. In these conditions, the abattoir ought not to continue at this place. The
abattoir should be located at a place which is far away from the residential areas and where cattle
are available and they do not have to be transported from long distances. where adequate land.
water and other facilities are available. He further submitted that on examining the location of the
abattoir from any ungle, the present abattoir is not at all suitable. He submitted that when in Delhi
we get almost all items of our need from outside, including, vegetables, fruits, fish, milk; etc. What is
the difficultyin getting fresh, wholesome and hygienicmeat from other places.

(55) Dr. Singhvi also submitted that there is no substance in the submission of the Learned counsel
that the abattoir has to continue at his place for exporting of the meat. As far as export of meat is
concerned, why cannot it be exported from other slaughter houses, particularly, from some of the
new modern slaughter houses which have been set up where all the standards of hygiene,
environment and health are taken ino consideration. He pointed out that even after the substantial
amount which has been spent by the M. C. D., conditions have still remained very appalling at the
slaughter house. He has drawn attention to Annexure A to the report of Dr. Biswas, Chairman,
Central Pollution Board. The said report is set out as under:-- Idgah Slaughter House Waste Water
Characteristics Date of Sampling: August 3. 1994 Sampling: Composite Duration of Sampling: 5.00
a.m. to 11.30a.m. (one shift) Parameter Concentration in Standards for mg.Zl,except Ph discharge
into sewer Concentration not to exceed in nig 1. except pH pH ....... 6.73 5.5- 9.0 Suspended Solids
1148600 Chemical OxygenDemand .. 5261Bio-ChemicalOxygen 'Demand 2825 350 (5 days at 20
degree C)Total Dissolved Solids. 3045 Phosphates (as P) ... 13Total KjeldahlNitrogen (as N) . 500
(56) This sample was taken on as late as 3rd August, 1.994, after all the improvements were carried
out by the M.C.D. According to the said annexure the concentration of Bio-Chemical oxygen
demand should be in the vicinity of 350 mg whereas the same has been found to be 2825 mg at
Idgah slaughter house. Similarly, concentration of suspended solids should not exceed 600 mg..
whereas it has been found to be 1148mg at the Idgah abattoir.

(57) The Secretary of the Committee has made inspection and even according to his report, the
conditions are not satisfactory' partly because the M.C.D. has not implemented the laws and
directions given by this court and partly because of the limitations of the place, particularly, the
available area and its location.

(58) On znd January. 1989, Ministry of Environment and Forests. Government of India issued
notice to the Municipal Corporation of Delhi. According to the said notice, the operation of the
slaughter house causing health hazard and environment problems in adjoining areas. The Ministry
of Environment and Forests got analysis of grab sample of effluents collected and on the basis of the
result of those samples, came to the conclusion that the slaughter house is creating pollution in the
nearby area. The M.C.D. was directed to complete effluent treatment facilities on or before 31st
December, 1990. The Municipal Corporation ofDelhiwas also directed to treat, the effluents so as to
meet the prescribed standards under the Act or any other law. Itwas also indicated to the M.C.D.
that in case the M.C.D.fails to install the requisite treatment plant then it shall close the operations
with effect from ist January, 199.1..Such a serious viewwas taken about the prevailing conditions at
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the slaughter house.

(59) It is submitted that despite this notice, the effluents treatment plant, is nowhere in sight even in
1995.He also submitted that the Master Plan for the year 2001has listed the abattoir as a hazardous
and obnoxious industry and the abattoir is located in clear contravention of the provisions of the
DelhiMaster Plan.

(60) Mr. Adarsh Goel appearing for the Government of Delhi has referred to the affidavit filed by
Mr. P. V. Jaikrishnan, Principal Secretary, Urban Development, Delhi Government. He submitted
that in pursuance of the directions of this Court a general decision was taken by the Cabinet of the
DelhiGovernment to help those who have been rendered jobless because of the restrictions imposed
by the Court's order. He submitted that the Delhi Government has decided to make every effort to
rehabilitate them. The details of the rehabilitation scheme shall be worked out after the exact
number of persons who have been rendered jobless and who need help of the Government are
known. The Government shall make its serious endeavor to rehabilitate them.

,~ (61) In the affidavi't. Mr. Jaikrishnan mentioned that since nobody has approached the Government
and Justice Jain Committee. so far, therefore, they could not be rehabilitated till this date. He also
submitted that alternative offers for rehabilitation were also made by some socio-religious
organisations. but the same were not availed if. The presumption is that those affected, have taken
to self-employment in the allied activities either in slaughtering shops outside Delhi or in shops such
as poultry, fish, animal husbandr.y, etc. (62) He also submitted that as a follow up of the judgment
of this court, illegal slaughtering was stopped and to regulate the same, licenses were introduced.
Applications Were invited from those interested and this was given a wide publicity. 4000 persons
applied for me licenses and all of them were given licenses. He submitted, that .slaughter house at
Narela could not be materialised because the Delhi Pollution Control 'Board has refused to give the
no objection certificate. The other .reason was that the butchers also refused to shift there, and of
course there has been resistance from the local population ofNarela.

(63) Mr. J aikrishnan has stated in paraa of his affidavit that every effort is being made to ensure
adequate meat supply for the residents of Delhi. He admitted that lairaging is not being done on
account of non-availability of space though ante mortem and post mortem examination is being

., done. He also submitted that meat is not a controlled item and the same can be brought from other
states in adequate quantity to Delhi, looking to its demand. "Therefore, as far as the problem of
adequate supply ofwholesome and hygienic meat is concerned, there is no problem. Looking to its
needs, meat is brought to Delhi for a long time. He submitted that there are basic limitations of this
slaughter house (available area and its location) therefore, even with best of our efforts even the
minimum standards of hygiene, sanitation and environment cannot be achieved.

(64) Mr. M. C. Mehta appearing for the writ petitioner Mrs. Maneka Gandhi submitted that the
present slaughter house is functioning in' total contravention -of all laws and rules. This slaughter
house is also creating a big problem.for health, hygiene and pollution for the people of Delhi, the
conditions prevalent at the slaughterhouse are still far from satisfactory. He referred to the affidavit
ofMr. Chander Prakash, Environment Engineer, Delhi 'Pollution Control Committee, Department
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of Environment, Delhi Administration filed in the main petition, and drew the attention, that the
effluents treatment plant to treat the trade effluents being .generated at the Idgah slaughter house
has not been installed. The trade effluents having Bod as high as 12750mg. par litre as against the
permissible limit of 100 mg. per litre Chemical Oxygen Demand is as high as 28810 mg. per litre
(permissible limit has not been specified and oil and grease as high as 137mg.per litre as against the
permissible limit of 10 mg. per is generated from the said slaughter house and can cause anaero
annerobel condtions. He also referred to notice which has been sent by the Ministry of Environment
and Forest under Section 5 of the Environment Protection Act,1986 for closure of trhe slaughter
house w.e.f. 1-1-1991in case the slaughter house failed to install suitable effluents treatment plant.
Till this date, no effluents treatment plant has been installed. Therfore, the slaughter house is
functioning illegally and it has to be stopped forthwith, He referred to Section 21of the Air Pollution
Act and submitted that there is clear violation of this Act in functioning ofthe said slaughter house.
Section 21of the Act reads as under :-

"ztkestrictions on use of certain industrial plants.-

(1)Svbiectto the provisions of this section, no person shall, without the previous consent of the State
Board, establish or operate any industrial plant in an air pollution control area', Provided that a
person, operating any industrial in any air pollution control area immediately before the
commencement of Section 9 of the Air (Prevention and Control of Pollution) Amendment Act, 1987.
for which no consent was necessary prior to such commencement, may continue to do so for a
period ofthree months from such commencement or, ifhe has made an application for such consent
within the said period of three months, till the disposal of such application.

(2)An application for consent of the State Board under lIb-section (1) shall be accompanied by such
fees as nay be prescribed and shall be made in the prescribed form and shall contain the particulars
of the industrial plant and such other particulars as maybe prescribed', provided that where any
person, immediately before the "declaration of any area as an air pollution control rea. operates in
such area any industrial plant such person shall make the application under this sub- notion within
such period (being not less than three .ionths from the date of such duration) as may be TO scribed
and where such person makes such application. he shall be deemed to be operating such Indus- rial
plant with the consent of the State Board until he consent applied for has been refused._..
(3)The State Board may make such inquiry as it may deem fit in respect of the application for
consent ferred to in sub-section ( I ) and in making any ich inquiry, shall follow such procedure as
may be described.

(4)Within a period of hour months after the receipt of the application for content referred to in
sub-section (1)the State Board shall, by order in writing and for reasons to be recorded in the order,
grant the consent applied for subject to such conditions and i'or such period as may be specified in
the order, or refuse such consent; Provided that it shall be open to the State Board to cancel such
consent before the expiry of the period for which it is granted or refuse further consent after such
expiry if the conditions subject to which such consent has been granted are not fulfillled. Provided
further that before cancelling a consent or refusing a further consent under the first proviso a

Indian Kanoon - http://indiankanoon.org/doc/1863641/ 14

396



Maneka Gandhi vs Union Territory Of Delhi And Ors. on 27 January. 1995

reasonable opportunity of being heard shall be given to the person concerned.

(5)Every person to whom consent has been granted by the State Board under sub-section (4) shall
complywith the followingconditions, namely :-

(I)the control equipment of such specification as the State Board may approved in this behalf shall
be installed and operated in their premises where the industry is carried on or proposed to be
carried on;

(II)the existing control equipment, if any, shall be altered or replaced in accordance with the
directions of the State Board.

(III)the control equipment referred to in clause (i) or clause (ii) shall be kept at all times in good
running condition.

(IV)chimney, wherever necessary, of such specifications as the State Board may approve in this
~ behalf shall be erected or re-erected in such premises;

(V)such other conditions as the State Board may specify in this behalf; and (VI)the conditions
referred to in clauses (i), (ii) and and (iv) shall be complied with within such period as the State
Boardmay specify in this behalf;

Provided that in the case of a person operating any industrial plant in an air pollution control area
immediately before the date of declaration of such area as an air pollution control area, the period so
specified shall not be less than sixmonths: Provided further that-

(A)after the installation of any control equipment in accordance with the specifications under clause
(i), or (B)after the alteration or replacement of any control equipment in accordance with the
directions ofthe State Board under clause (ii), or (C)after the erection or re-erection of any chimney
under clause (iv), no control equipment or chimney shall be altered or replaced or, as the case may
be, erected or re-erected except with the previous approval of the State Board.

Ja (6)lf due to any technological improvement or otherwise the State Board is of opinion that all or any
of the conditions referred to in sub-section (5) require or requires variation (including the change of
any control equipment, either in whole or in part), the State Board shall, after giving the person to
whom consent has been granted an opportunity of being heard. Very all or any of such conditions
and the thereupon such person shall be bound to complywith the conditions as so varied.

(7)Where a person to whom consent has been granted by the State Board under sub-section (4)
transfers his interest in the industry to any other person, such consent shall be deemed to have been
granted to such person and he shall be bound to comply with all the conditions subject to which it
w"
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(65) The requisite consent which is imperative has not been taken since 1987·The M.C.D.is running
the slaughter house in total violin of Section 15of the Environment Protection Act. Section 15reads
as under:- "15.Penalty for contravention ofthe provisions ofthe Act and the rules, orders and
directions.-(l) whoever fails to comply with or contravenes any of the provisions of this Act, or the
rules made or orders or directions issued thereunder, shall in respect of each such failure or
contravention, be punishable with imprisonment for a term which may extend to 5 years or with fine
which may extend to one lakh rupees, or with both and in case the failure or contravention
continues, with additional fine which may extend to five thousand rupees for every day during which
such failure or contravention continues after the conviction for the first such failure or
contravention. (2) If the failure or contravention referred to in subsection (1) continues beyond a
period of one year after the date of conviction, the offender shall be punishable with imprisonment
for a term which may extend to seven years."

(66) Mr. Mehta submitted how can the public undertaking of authority be permitted to violate the)
laws and rules with such impunity? Mr. Mehta referred to Section 42 of the M.C.D. Act which
"shows that the M.C.D. has to carryon activities lawfully only. In view of this. how is the M.C.D.

.i.._ permitted to carry on this slaughter house in total contravention of all rules, norms and laws. He
submitted that out of the total 2265 million litres ofwater per day. only 1065million litres is treated
by the M.C.D. and remaining 1200 million litres of untreated water joins river Yamuna every day.
He referred that because of this, there are cases )chotera gastroentitis. diarhoea off and on. He
referred to large number of newspaper cuttings.

(67) He referred to Section 215 of the Delhi Municipal Corporation Act. which reads:

(68) According to that, it is the obligation of the Municipal Corporation to provide

"241.Certain matters not to be passed into municipal drains.-(l) No person shall thre

A)any matter likely to injure the drain or to interfere with the free flow of its cor

(B)any Chemical" refuse or waste steam, or any liquid of a temperature higher than

(C)any dangerous petroleum. (2) In this section the express in dangerous petroleum"

(69) According to that section anything cannot be draided down the way at is being de

(70) Mr. Mehta referred to the inspection report submitted by the Secretary or the Idgah abattoir on
23-1-1994.This inspection was carried out after all the improvements have been made by like the
M.C.D it was observed by the Secretary that right from the entry gate to the other end of the
Secretary that right from the entry gate to the other end of the slaughter house, the area was ful or
goats and sheep with no space t walk. Enquiry from the traders present there revealed that the
number or goats and sheep at that time in the premises of the so called persons workers, traders
who were present along with the animals was insert of the order of around 12000 to 15000. The
number of persons workers, traders who were present along with the animals was itself of the order
of thick paste of urine dung and other dropping of the animals though there was no rain on that day,
Teh scene presented a truck of the Corporation being jammed in the market itself and it has no place
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to move further, There were three wheeler scooters, tampoes in the same crowd where carcasses
were being loared. A number of butchers stated that the proposed wall to separate the road inside
the slaughter house and the marketing place would lead to extreme, suffocation and difficulties.
Along with the report, number a worker carrying a carcass of a Buffalo on his head in upon for
loading it on ground road which is full of fifty material. The picture also shows that the carcass is not
covered and its carried in public view. Picture 9 show a shall girl pulling a cycle rickshaw carrying
carasses.

(71) The Secretary has observed that after inspection of the animal market he entered the
slaughtering sections. The first things to catch the eye was the presence of large number of young
childern involved in the slaughtering progrees. The Secretary found the children present even in the
buffalo section. The Secretary also observed that the doctors present there explained their
difficulties in carrying out detailed antemortem examination of the were three wheeler scootk-is,
tampoes in the same crowd"where animals as there was no lairage space and cattle crush to contain
the animal before ante mortem examination. They stated that ante mortem examination was for the
name sake. Similar difficulties Were expressed in respect of post mortem examination as there was

.~ no post mortem room as well as laboratory facilities and sufficient time allowed for the purpose.

(72) Mr. Mehta also pointed out that part of the report where the observations Of the Principals of
four schools were mentioned when the Secretary of the Committee had gone and met them. All "the
four principals mentioned that there was stinking smell in class rooms, and laboratories. Theywere
vomiting by children ren and the teachers. The Principals also mentioned to the Secretary that'
number Of posts of teachers remained vacant as teachers are reluctant to join the school because of
Slaughter House smell and sight of killed animals. Itwas also stated that even the Inspectors of
School do not come for the sine reason. Beatings and cries of animals psychologically-affect the
attention and mind of the young children. They also stated-that the problem becomes acute 'on
Wednesday because there is no cleaning on Tuesdays, when slaughtering does take place. The rainy
season also aggravates the smell. Itwas also pointed out that large number of animals brought on
the main road cause traffic jams preventing children to cross the road and also expose them to
accidents. It is also mentioned 'in the-report that all the four Principals stated that for 'the last few
days there has been some relief because number of animals to be slaughtered have been restricted

i.. by the order of the Court.

(73)The Secretary mentioned that on return to the Police Station, after inspection at 1.2·30P.M. he
found apiece of meat on the bonnet of the Car parked in the Police Station. This was apparently
dropped by a bird. This corroborates the complaint of nearby schools.

(74)While summarizing the arguments, Mr. Mehta submitted that the slaughter house at the place
where it is located has totally outlived its utility and this slaughter house cannot be permitted to
continue and it must be closed forthwith.

(75) Dr. Singhvi submitted that on the short ground of noncompliance of the requisite standard of
pollution, the slaughter house ought to be closed.As a matter of fact, in August, 1987,he abattoir at
the Idgah was given conditional clearance by the Central Pollution Control Board for one year.
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However, effluents treatment plant was hot installed and till date, it has not been installed.
Therefore, this abattoir which is causing health and environment problem is liable to be closed
down. Hereferred to the large number of judgments of the Supreme Court where the Hon'ble
Supreme Court has closed down hundreds of industries only on this short ground. He referred to the
judgment of the Supreme Court in Writ petition no. 372783, M. C.Mehta vs. Union of India dated
19-2-1993(3). In this case, the Court observed "We direct these industries to set up right type of
effluent treatment plant byMay 15, 1993.

(76) Such treatment plant, if are not set up by that date by these industries, they shall be closed
forthwith."

(77) In another matter, M. C. Mehta vs. Union of India on 23-7-1993 (4) their Lordships of
the:Supreme Court, observed, "Group-IV contains the additional list of industries who have not
installed the right type of effluents treatment plant inspite of opportunity given by the Board. The
effluent treatment plant has not been installed, we direct the closure of these 25 industries with
immediate effect. A large compilation has been 'submitted in which hundreds of industries have

1.. been closed down. These orders have primarily been passed in the case of industries which are
creating pollution for Taj Mahal and river Ganga .. The Court also closed down hundreds of
distilleries and tanneries. He submitted that when thousands of those industries have been closed
down and in each case the question of-rehabilitation of workers and employees was involved, then
why similar orders should not be passed in the instant case where the slaughter house is carrying on
obnoxious and hazardous activities. He submitted that the current operation of the abattoir at its
present location constitutes violation of the Master plan which is a law under the Delhi
Development Act. Advertising to the problem of unemplovment, he submitted that consequences
.should not govern the ad indication. He submitted that actual number of butchers involved in the
operational work would be around SCO-but in- anyvent. ]the number cannot exceed 800 to '1000.

The-Government should consider offering them alternative unemployment and even short term
loan to carry on some trade or business other principle which has been mentioned are mig -who are
directly or indirectly dependent Or. trade Singhvi also submitted that Municipal Corporation of
Delhi has no obligation as far as export ofmeat is concerned. Foreign exchange earning cannot be at
the cost of life and health of millions of people, from this slaughter house and particularly when

l.... large number of other modern slaughter houses are .available in the country where meat is prepared
under more hygienic conditions. The export can be done from those slaughter houses Therefore in
the name of export or foreign exchange earnings the illegal activity cannot be permitted to continue.

(78) Mr. Manmohan appearing ofr Aped a submitted that closure of the slaughter house would be
beyond the terms of the reference. He submitted that 50 crores of valuable foreign exchange is
earned from this slaughter house and unless the number is augmented. this valuable foreign
exchange is being lost. He also submitted that either the M.C.D should provide a slaughter house
where slaughtering can be carried out for export or they must grant permission t provide individuals
to run this slaughter hhouse. To that extent they must almond their bye-law.

(79)Mr. Mishra submitted that because of the restriction imposed the residents of Delhi are getting
meat from nearby areas like Faridabad and Ghaziabad. The quality of meat from those places is even
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worse than the one provided by this slaughter house. He submitted that the area where the abattoir
is located is not congested because of the abattoir only, but it is congested because it is a busy
commercial and residential area. He submitted that now computerised meat analysis are available
and it must be installed to regulate the quality ofmeat. Lastly, he submitted that in case an increase
in number is not possible, in that even,private slaughtering be permitted.

(80) Ms.Madhu Tewatia Learned counsel for the M.C.Dhas caregorically stead on instructions that
in case minimum hygienic and sanitation is to be maintained in that event the number of animals
permitted to be slaughtered should not be increased. The Municipal Corporation of Delhi is able to
maintain basic standard of hygiene, sanitation and environment pollution because the number of
animals permitted to be slaughtered has been fixed to 2500. Itwould not be possible for them to
maintain this if the number is increased. Ms.Tewatia also submitted that pursuant to the judgment
of this Court the number of animals slaughtered at Idgah slaughter house has been limited and
pursuant to certain directions there is considerable improvement in the hygience, health and
sanitation resulting in good quality ofmeat for the population of Delhi at large.

.).... (81) She further submitted that in order to ensure good quality meat, the M.C.D is meticulously
implementing the directions issued by this court inas much as meat samples of different Sections
(halal,jhatka buffalo) of the slaughter house are being sent at an internal of one week to Government
Veterinary hospital, Moti Bagh,NewDelhi for testing the quality of meat.

(82) Record received from the laboratory of the said hospital have been by and large positive. This
indicates that the quality of meat has improved. During the course of her submission. She was
directed to file an affidavit in respect of her submissions and on our directions an affidavit of Dr.
S.S.Srivastava, Manger,Idgah slaughter house was filed. She has further submitted that the M.C.D
has taken effectivemeasures to curb the menance of illegal slaughteing. The M.C.Dhas 12zones and
one veterinary doctor in each zone has been provided to check illegal slaughtering and 14checking
squads have been set up to check this menace. She further submitted that on the request of the
Government of India., two plans of the Government of Hungary were recived. One was to modernise
the exiting slaughter house and another was of an alternative modern slaughter house i larger areas.
The other plan for setting up an alternative slaughter house is under consideration.

~- (83) Ms. Tewatia submitted that the present storage capacity ofwater as avialable in the slaughter
house is 3.15 lakhs litres against the requirement of 5lakh litres for properly carrying out the
slaughtering activity of 2500 animals. She submitted that during the summer seasons, the supply of
water is usually inadequate but they would make earnest efforts to maintain the existing supply of
water. She submitted that a large number of reports received rom the assistant. Director, Animals
Hubandrry, Delhi Aministration, Veterinary Hospital, Moti Bagh. pertain to the quality of meat
which has been sent from time to tie. Byand large, these reports indicate that the quality of the meat
is satifatroy.

(84) Ms. Tewatia on instructions categorically submitted that it is not possible to run the slaughter
house in two shifts.
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(85) Shri S.N.Marwaha, Senior Advocate appearing for petitioners in C.W.P. No. IS8 of 1991.
vehemently argued and pleaded for closure of the slaughter house. He submitted that because of the
tremendous pollutions traffic congestion. this illegal activity has to be closed forthwith. This
slaughter house is affecting lives of millions of residents of Delhi and life of the millions of residents
of Delhi is far more precious than the likelihood of sime. He submitted that this slaughter house is
not in conformity wiht the Master Plan of Delhi. Mr. Marwaha also submitted that the Supreme
Court in the case ofM.C.Mehta vs. Union ofIndia reported in 1992 (4) S.C.46(5) directed closure of
large number of mechanical stone crushers throughout. Delhi which were operating in residential
licalities, holding that the existence of such an industrial activity is polluting the are, water and land
to such an extent that it becomes a health hazard for the residents of the area. With that order of the
Supreme Court. lakhs of persons engaged in the trade were affected and it resulted in their
unemplovemtn. He submitted that during partition of India, more than 50 lakhs people had
migrated from the portion now in Pakistan to India and yet they got themselves settled with their
own either and with some help of the government. Therefore, the consequence of closure would lead
to unemployment of some people cannot be a ground to carry on the illegal activity.

~ (86) In pursuance of the committee set up by their lordships of the Supreme Court, report of Justice
J. D. Jain dated 22-9-1994 and supplementary report dated 8-11-94 have been received.. Similarly, a
report (joint note of disseat) from the three members, namely, Mr. A. K. Chatterjee, Mr. H. A B.
Parpia, Mr. V. C. Behere, has been received. Report of Dr D. K. Biswas, Chairman and Dr. S.
Maudgal has also been received and note from Shri D. K. Ghhablani, Chief Engineer, M. C.D. has
also been received. There is no general concensus or unanimity among the experts. Therefore, each
report has to be properly analysed and scrutinized Some experts have suggested that the number
should be increased. Another expert has suggested that it should not be increased and Dr. Maudgal
mentioned that number of animals be; reduced to 1000. They have given their own reasoning in
support of their contentions. He submitted that he inspected the abattoir on 13-4-1994 along with
the Secretary of the Committee. He submitted that three schools exist there, two are adjoining the
slaughter house itself, and one Senior Secondary School for girls is on the other side of the abattoir,.
He noticed that facilities and arrangement of ante mortem examination of animals meant for
slaughtering were virtually non-existent and he was informed on enquiry that only cursory visual
examination on goats and sheep was conducted while they were being taken to the slaughtering hall.

~ He mentioned that a meeting of the expert committee was convened on 7-6-1994. Three members,
Dr. Parpia, Dr. Chatteriee and Mr. Behere submitted a letter dated i ith October, 1994 while
expressing their profound concern on malfunctioning of the abattoir and pollution, problem.
According to them. the pollution problem ran be improved. They conceded that the effluents
treatment plant cannot be established in the slaughter house as there is no space available in it.
According to them. every effort must be made to minimise the release of slaughter house waste
especially solid to get the slaughter house laterally cleaned. They are of the view that improved
methods of waste utilization and disposal are possible such as blood collection coagulation for
economical use end this practise must be introduced without delay.

(87) They suggested that blood collection facilities need to be improved and it s (88) According to
them, Jhatka slaughter house is relatively a clean place ana to a large extent meets the Bureau of
Indian Standards whereas halal slaughter house needs Several improvements so as to increase the
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capacity of slaughtering in this section. According to them, the capacity can be increased to 8000 to
9000 animals per day per 6 hours shift, subject to availability of adequate water which should not be
the problem. According to them, 4000 animals may be handled for domestic consumption in the
first shift, and 3000 for export in the second shift, with adequate time between the two shifts for
thorough cleaning. Similar views have been expressed for increasing the slaughtering of buffaloes
and there is available capacity for handling up to 2500 buffaloes. That would mean 500 for local
consumption and 2000 for exports. According to him, although 90 lakhs have been spent on
improvement but still there is a need to spend as much more immediately on further improvements.

(89) According to them, the pollution problem can be improved substantially if proper facilities for
collection of blood are made available, use of more potable water, pressure nozzles to clear the
carcasses and installing water taps and drainage channels to prevent the solid waste from choking
them. The experts have also mentioned that the present Idgah. slaughter house has outlived its
usefulness socially, economically and environmentally unless it can be substantially upgraded.

(90) Dr. D. KChhablani, Chief Engineer, Mcd has provided a clear picture ofthe dismal working of
>._ the present slaughter house and stated that the present slaughter house has outlived its utility and

cannot bear the tremendous pressure ofmeat required by the citywhen its population has increased
20 times. There is overcrowding in the slaughter house due to lack cf space a.nd infrastructure. He
submits that the slaughter "ouse at the present site is a health hazard and a source of causing
nuisance to the neighborhood. According to him, 3600 animals in halal section and 900 in jhatka
section and 1200 buffaloes can be slaughtered in one shift. According to Mr. ChhabJani, it requires
15minutes per animal for examination, and so additional veterinary doctors will have to be
recruited in case post mortem examination is to be conducted and for that, laboratory facility is
required, which was not there.

(91)Mr. Chhablani stressed that lairage will not be possible cause animals are to be kept in lairage
for 12hours at least before slaughtering and there is no place for lair aping of animals of second shift
before slaughtering. Dr. Maudgal' has explained that a pre-requisite to avoid glycogendepletion is to
give sufficient rest, fodder and water to the animals for at least 24 hours before slaughtering. This is
all the more essential in case of Idgah staughter house, where the animals are earned over ling

:a... distances fro Haryana, U.P., Rajsthan, even Gujarat, During his random visit, Dr. Mandgal noted
that there is no water available except in lew trough out of 7 or 8 provided for watering the buffaloes.
Even with the reduced number, the slaughter house can be operated only after unstaling necessary
effluent treatment facilitities. According to him, ante mortem health inspection presently at the
abattoir is mere formality. He also mentioned that inspection on random basis revealed that there
were no facilities for ante mortem or post mortem of animals. He also submitted that despite court's
directions children could be seen in the slaughter house.

(92) Dr. Maudgal further pointed out that river Yanmia is both a source or surface water as well as
receptor of effluent from Delhi.

(93) He submitted that the ministry of Environment under Section 5 of the Act gave notice to the
slaughte, house in the year 1987 and directed that it could conditionality run for one year subject to
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installing of effluent treatment plant. The same has not been installed. The Master Plan for the year
2001 has listed abattoirs as "Hazardous and abnoxious industries". In a bid to decongest Delhi and
improve the living environment, the Master Plan also seeks relcoation of highly polluting units to
the satellite towns outside Delhi, Sim farly, Shri D.K.Biswns,Chariman, Central Pollution Control
Board has observed that, "From the viewpoints of hygience, sanitation and environmental
requirements. the existing conditions of the abattoir are far from satisfactroy. The abattoir was
established in 1914when the total population of Delhi was only around 0.5 million and the site was
not surrounded by sprawinting human settlemetns. Over the years, the demand for meat has
increased manifold for which the available infrastructure in the abattoir is grossly inadequate, The
abattoir is now virnally6 sandwiched by human settlements and additional facilities in the present
site. Accordingto Dr. Mandgallairage and facilities for ante mortem and post mortem are absolutely
imperative which are not available at the Idgah slaughter house. No proper facilities are avialable,
therfore, alongwith effluents treatments plants and lack and shortage ofwater, the number must be
reduced from 2500 t 1000. Dr. Maugal is off the view that lairage of r 24 hours before slaughtering
is imperative in order to avoid glycogen depletion which generally occurs doing transit. The
requirement has been laid down by the Bureau of India Standard in a booklet "Indian published the

~. _Meat Industry Section Committee has been approved by the agricultural and food product division
council. Dr.A. K. Chatterjee was the member of the Meat Industry Sectional Committee AFDC.Thus
having regard to his eminence and expertise in this branch, "'1 have no reason to say that the
standard laid down therein should not be .adopted and strictly adhered to in the instant abattoir.
Clause 5.12 deals with lairages and states "The lairage shall be adequate in size for the number of
animals to be laired. The space provided in pens shall not be less than 2.8 metres per large animal
and 1.6 mtrs per small animal. The animals shall be kept separate depending upon their type and
class. The lairage shall be constructed as to protect the animals from heat cold and rain. The lairage
shall have adequate facility for watering and ante mortem inspection as given in standard 5.1.1.1 to
5·1.1.4"·

(94) Clause 4 deals with layout plan of the abattoir. The abattoir .shall have the following essential
facilities: (A)Resting place for animals before the slaughter house (b) Adequate facilities for ante
mortem inspection; (g) Inspection of meat and disposal of meat unfit for human consumption: and
(h) Laboratory.

~ (95) According to three other members, who had given the dissent. note, it is not necessary to have
lairage space. They say that less than I per cent of the 3600 approved municipal slaughter houses
have lairages for animals. It is only important for modern slaughter houses in western countries
because carcasses are chilled overnight. Therefore, when hot and fresh carcasses are consumed in
India, therefore, lairage is not important for the animals. Keeping animals in lairage for 24 hours is
desirable but not essential for post-mortem examination of meat in India. The Chairman has
disagreed with this view of the three members who had given the dissent note. He submitted that
Bureau of Indian Standard was considering the requirement of an abattoir located in India and not
the one located abroad. The most significant part is that Dr. Chatterjee was himself a party to it.
However, there is not a whisper about there being no necessity of lairaging in tropical countries
where hot meat is consumed in the B.I.S. Booklet or in the book "Comprehensive Industry
document on Slaughter. House Meat and Sea Food Processing". So, this volte-face or their part in
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the context of Abattoir at Idgah fails to carry conviction to a judicial mind especially when two
environmentist at the highest levels of the Central Government emphasize the necessity for lairaging
animals before they are slaughtered. Dr. Biswas has stated in unequivocal terms that operation
without lairage facility is not desirable. According to B.I.S. standards the lairaging of animals is a
must for ensuring a better quality of meat as flushing out of pathogenic micro-organisms and
avoidance of glycogen depletion certainly affect the quality of meat. The other reason as stated
earlier in detail that the abattoir does not meet the requirements of bioChemical oxygen demand
and Chemical oxygen demand, as prescribed by the Central Pollution Board. Therefore, only on this
ground, the abattoir is liable to be closed down. In any event, there is no possibility of augmenting
the number. The ante mortem and post mortem examination are not mere formalities. They are
absolutely imperative for hygienic and wholesome meat. Admittedly, there are no adequate facilities
for ante mortem and post mortem examination at the slaughter house .. There is no laboratory.
Regarding water supply, the total capacity is 3.15 lakh litres and during the summer season, the
water is not available for human consumption and water taps go dry, and M.C.D.'s supplying water
to the animals in preference to human beings is not possible and functioning of the abattoir is bound
to be' interrupted seriously affected and remains lean and erratic during summer season. Therefore,

~ _in these circumstances, there is unanimous opinion that the only solution is the immediate closure
of the abattoir. This has been indicated in the judgments of earlier two Division Benches dated
1-10-92and 18-3-1994.

(96) Justice Jain gave directions that the M.C.D.must seriously make arrangement for lairaging the
animals to be slaughtered and for that they must acquire 2 acres of land which have been
encroached in the shape of hutments and they are paying damages to the DDA.He suggested that
pollution control measure-, as suggested by the experts be implemented immediately:

(l)Facility of pressurised water supply at the various tap points with high efficient spray nozzles of
washing of carcasses, evisceration lines and cleaning up hoses should be provided.

(2)Facilityfor blood collection should be provided so as to reduce the pollution load in waste water.

(3)Stomach, intestine, dung and such other bio-degradable solid wastes should be collected dry for
safe disposal or composting as manure.

~

(4)Self cleaning type screening system and oil and grease traps should be provided prior to
discharge into sewers, (5)For control of suspended solids, as per sewer standards, treatment units
(sedimentation, floatation etc.) need to be provided.

(6)To meet the standards for discharge of effluents into the sewers, it is also necessary to have a
biologicaltreatment plant.

(7)Walls should be constructed, if not already constructed, as barriers to keep live animals from
seeing those being slaughtered in Halal Slaughter Section as has been done in the case of Jhatka
Section.
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(8)The butchers be directed to ensure that 100% of the blood and other available organs such as
endocrine glands, separable fats etc. are collected. Those of the butchers who do not abide by such a
condition should be prevented from entering the slaughter house as they will simply undo what is
sought to be done.

(9)Aseparate channel for flowof blood should he constructed in each section immediately and other
wastes in the form of dung, urine, excreta of goats and sheep and solid wastes, for instance, entrails,
offaletc. be prevented from flowing into that channel.

(lO)SpecialTrolleys and wheel barrows should he provided to remove the carcasses etc. from there
and clotted blood should not be allowed to fall on the ground but collected in wheel barrows and
taken out of the slaughter house as solid waste for disposal or other economic use.

(n)Specific directions were issued to the butchers and meat dealers etc. that they would bring only
3000 goats and sheep and 750 buffaloes per day to the marketing area on the Mundewalan Road for
sale and' purchase. However, it is reported that this direction given by the Committee is not being
compliedwith and animals numbering between 8,000 to 10,000 are being brought to the market for
sale and purchase not only for slaughtering purposes at the abattoir but also for illegal slaughtering
and export to outside Delhi. The Municipal authorities shall enforce the directions issued by the
Committee strictly.

(12)Increase in illegal slaughtering of animals is posing formidable law and order problem besides
thwarting all efforts to ensure supply of healthy and clean meat at the abattoir. So this 'illegal
practice must be curbed by the Municipal authorities along with the local police. The High Court
may issue necessary directions to the Commissioner of Police Delhi and other law enforcing
agencies at considerable length.

(13)Oneof the directions of the Hon'ble High Court in its judgment dated 18th March, 1994was that
children below the age of 18years shall not be allowed to worthier the slaughter house. Efforts were
made to enforce False directions strictly but it has been noticed that the children of the butchers and
meat workers are still allowed to work as helpers etc. The High Court it consider it appropriate to

i issue strict instruction not to employ children below 18years in the a'. oir.

(14)The directions of' the High Court that licenses be issued to. s butchers by the Municipal
Corporation of Delhi appears to have been duly complied with as there is no longer any such
complaint. Itwas done despite lot of agitation by the butchers. However, strict directions may be
issued that no person whether he is a butcher, a meat merchant or any other meat workers shall
enter the slaughter house without the necessary license and entry of all other persons shall be
prohibited.

(1s)The Administrator. MCD. was directed vide my letter dated 26th May, 1994, to frame
comprehensive byelaw rules for the smooth functioning of the slaughter house within three months
as required by the High Court. However, the needful has not been done and a strict direction on this
behalf is necessary.
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(16)Itwas noticed by the Secretary on one of his random visits to the slaughter house on zoth June,
1994that young male buffalo-ecalves in the age group of 1to 5 years were being slaughtered in utter
violation of the two judgments of the Supreme Court which lay down that the buffaloes below the
age of 15years should not be slaughtered and it is only thereafter when they are rendered useless
that they should be killed.

(17)The direction of the Hon'ble High Court that the maximum number of animals allowed to be
carried in open trucks must not exceed 40 goats sheeps or 4 buffaloes as specified by Notification
No. F. 18(57-57) dated aist September. 1968, issued by the Development Commissioner, Delhi
Administration, must be complied with is not being complied with at all. I am of the view that the
Municipal Staff is unable to enforce this condition and direction 'may have to be issued to the local
police to ens that the aforesaid direction is complied with.

(18)Further directions may be issued as co:-,lered necessary by the experts from time to time.

(19)The upshot of the whole discussion is that the abattoir at Idgah Road has to be closed down and
:..... shifted to another place on the periphery I outskirts of Delhi or outside Delhi in an open space quite

awayfrom the human habitation. It is for the reasons:-

(i ) The area meant for the abattoir at present is too small to accommodate an effluent treatment
plant so as to control environmental pollution on account of location of the abattoir in a high density
localitywith schools abutting on the abattoir itself.

(!I)There is no spa.ce for lairage and ante mortem and post mortem examination of the animals
which are slaughtered.

(III)The Master Plan for Delhi, does not permit location of the slaughter house within the municipal
limits of Delhi and the slaughter house has been declared an obnoxious industry.

(IV)There is no sufficient place for livestock market and the large number of animals which are
brought to title existing market within the complex of the abattoir spill further and sometimes the
adjoining roads are jampacked.

(V)There are proper arrangements as at present and the animal waste, including blood, excreta,
entrails, offals and other organic solid waste are drained out through a public sewer which falls into
river Yamuna causing high degree of pollution.

(VI)itwill be better if an area of about 40 acres is acquired for locating a modern slaughter house on
the lines of Deonar abattoir at Bombaybecause in my view the abattoir need not be mechanised one
so as to render large scale unemployment of butchers and other meat workers. Sooner it is done the
better it would be for all concerned. However, slaughtering of 2500 animals as already directed by
the High Court may be allowed in the meanwhile but there is no ground or capacity to increase the
number of animals to be slaughtered without wherewithal (97) For the aforesaid reasons, the
Chairman Dr. Maudgal and Dr. Biswashave opined that the capacity cannot b3 increased.
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(98) Three members ofthe committee have submitted a note of dissent also gave the short, medium
and long term plan. Even according to the short term plan, number of animals slaughtered can be
raised from 2500 to 4000 in one shift and 7000 in two shifts provided, (1) floor condition of existing
slaughter house is improved, (2) drainage facility with suitable economic arrangement for disposal
of solid material is made, (3) there is increase in water supply with special efforts of filling overhead
tanks immediately after they get emptied.

(99) They also submitted in their note that the slaughter house operation and management has to be
improved, by introducing hanging rails with hooks and for animals and carcasses as proposed in the
report. Simultaneously, efforts should be made to create a reasonable size of resting place for
animals. If all this is done, then in medium term, the number of animals can be raised up to 7000

small and 2500 large animals in two shifts with proper monitoring and management. For long term
measure, the MCD. the Dda, the State Government of Delhi and other concerned government and
departments to provide at least 68 acres of land for modern slaughter house. These members have
given their suggestions for augmenting the number of animals slaughtered at the abattoir. It is
admitted that the present slaughter house is located in the densely populated residential area. For

+ _ that, the three member committee suggested that it is easier to shift the population which has
encroached upon the present area of land originally belonging to the slaughter house. This
suggestion is wholly impractical. In the said report, it is mentioned, "the expert committee feels that
the present Idgah abattoir has outlived its usefulness socially, economically and environmentally
unless it an be substantially upgraded.

(100) The said committee opined that the slaughter house is now surrounded by human habitation
and is located in the heart of the city.

(101)This committee has also opined that the operating conditions. from the point of view of meat
hygiene and sanitation. leave much to be desired. It is also observed that the pollution problem is
quite considerable at present bill even under the existing conditions, it can be significantly improved
if it cannot be made ideal due to various reasons. It is also observed in this report that an effluent
treatment plant cannot be established it the slaughter house as there is no place available: for it.

(102) It is also mentioned that the pollution control status in the abattoir is far from satisfactory, the
sanitation can be improved substantially by making arrangement for collecting blood from each
animal in the slaughter house, improvement of waste disposal system, use of more potable water
with pressure nozzles to clean carcasses and nozzel water seal traps in the drainage channels to
prevent the soil waste choking them. The Bod and Cod contents of the sewage can be reduced
considerably. In the report, they admit that water supply needs to be increased and additional water
can be obtained by sinking additional bore wells, in the report, it is indicated that the Mcd has spent
Rs. 90 lakhs on -improvernent of hygiene, sanitation, increase in water supply and improvement of
waste disposal facility. There is, however need to spend as much more immediately for further
improvements It is also mentioned in the report that pollution cannot be fully neutralized in the
existing conditions.
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(103) As far as long tern plan is concerned, this committee is also of the opinion that a modern,
modernised slaughter house is the answer for requirement of a large city for providing hygienic
wholesome and adequate meat. Their lordships of the Supreme Court had set up the Committee and
asked the Committee to consider the conditions and additional facilities and infrastructure and
services necessary to augment and increase in the number of animals for slaughtering at Idgah.
While doing so, the court observed that availability of meal prepared under hygienic conditions,
public interest are vita! concerns which have to be considered paramount. The court particularly
gave emphasis on cleanliness, hygiene and pollution control. .It'is submitted that even this
committee admits that pollution control status in the abattoir is far from satisfactory. Much is
desired from the point of view of hygiene and sanitation. Environmentally, this slaughter house has
outlived its utility, Admittedly, there 'is no adequate supply ofwater which of course the committee
suggested could be augmented by boring; more wells. In view of the conclusions of this committee
on health, hygiene, sanitation, environment. location, area and supply of water how can be number
logicallybe augmented.

(104)Their Lordships of the Supreme Court wanted us to consider the feasibility of augmentation of
~ the member while keeping hygiene, cleanliness, sanitation, environment in view, In other words, the

meat eating population must be ensured of hygienic, clean and wholesome meat. There cannot be
any compromise on the quality ofmeal which is made available to the meat eating population.

(105)Another member of the Committee, who submitted his note is the Chief Engineer, Mr. D. K.
Chhablani. According to him, as a short term measure, total number of animals can be increased
from 2000 sheeps and goats to 3500 and from 500 buffaloes to 560 buffaloes. In his note, he
submitted that due To lack. of space and infrastructure with modern equipment lot of insanitation,
environment pollution and wastage ofby-product take place.

(106) He also mentioned that the slaughter house at the present site Ka health hazard and a. source
of causing nuisance to the neighborhood as it is located in the heart of the city.

(107)Ms.Tewatia, Learned counsel for the Corporation has categorically stated that any increase in
number would not be possible even as a short term plan. She has filed an affidavit of the Manager of
the slaughter house in support of her contentions. The stand taken by Mr. Chhablani is contrary to
the stand taken by the Municipal Corporation.

(108) Dr. S. Maudgal has submitted his separate report. According to him. a pre-requisite to avoid
depletion of glycogen is to give sufficient rest, fodder and water to the animals for at least 24 hours
before slaughtering. This is all the more essential in case of the Idgah abattoir where the animals are
carried over long distances from the neighbouring States. It is submitted that on an average, animals
arc carried over distances in excess to 400 to 500 kms. which keeps them in transit from 12 to 16

hours at least and each truck carries 250 sheeps goats which is against the notification issued by the
respondents. According to him, lairage is absolutely necessary because it directly affects the quality
of meat. He submitted that: the space is not enough even for 3750 animals which are presently
allowed to be brought to permit selection of slaughtering of 2500 animals per day, because there is
no place for resting. According to his report, no fodder is given to these animals. Regarding water
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supply, he submits that though. the M.C.D. has created an installed capacity of 3.15 lakh liters of
water which is 0.5 lakhs liters short of the recommendation of the Civil Procedure Code B. He
submitted that distinction must be made between storage capacity created and actual supply of
water. According to him, the slaughter house even with the reduced number can be operated only
after installing all necessary effluent treatment facilities. According to him. there is no proper ante
mortem facility available at the Idgah which, affects the quality of meat available to the consumer.
According to him, at least 2.8 Sq. mtr. space for large and 0.68 sq. mtr. space is required for small
animal. This ante mortem examination is not a mere formality but it is absolutely Imperative for
ensuring good quality meat. He submitted that the slaughter house is hazardous from the point of
viewof water and air pollution and he has given detailed figures to substantiate his contention. He
submitted that considering all the facts, the abattoir at its present location has outlived its utility
and cannot fulfill its objective. In conclusion he says that the present abattoir does not conform
which the present land use in Master Plan 2001. It can operate at the present location because of the
constraint of space, absence of treatment facilities and non-conforming use of land. Operation of
abattoir even at the reduced level of 2500 are violating Environment Protection Act, 1986,
Prevention and Control of Water Pollution Act, 1974,National and International labour laws and

} laws regarding welfare of animals, thereby making it impossible for the abattoir to supply
wholesome and nutritious meat.

(109) Despite an expenditure of Rs. 90 lakhs, conditions are still not satisfactory. They suggested
that slaughtering operation at tile abattoir even at the reduced level of 2500 must be suspended
immediately, for the interim period of six months, the Idgah abattoir may operate under strict
vigilance for slaughtering not more than 1000 sheep goats only, and for long term measure, a
modern abattoir with full facilities for treatment of effluents control of air pollution, collection of
blood and other by-products disposal and recyclingof solid wastes, etc. should be set up.

(rio) Dr. D. K. Biswas, Chairman, Central Pollution Control Board has submitted his report and he
also submits that from the point of viewof hygiene, sanitation and environmental requirements, the
existing conditions of the abattoir are far from satisfactory. The abattoir is now virtually sandwiched
by human settlements and associated activities which have left no scope for extension and
additional facilities in the present site. He also submits that there are no lairage, ante mortem and
post mortem facilities available at the slaughter house. The activities in the abattoir generate a large
quantum of solid and effluents. To treat this, there has to be an effluent treatment plant. 'In the
absence of such facility for sanitation and pollution control, the activities in the slaughter house are
not environmentally acceptable.

(111) He also submitted that regular availability ofwater is a limiting factor in the abattoir operation
where water is required for various purposes including (prinking water for animals, washing floors
and carcasses. He suggested a number ofmeasures for pollution control, but indicated that there are
three main inherent hygiene, health, environment or from the point of view of lairage, location of
the present slaughter house, availability ofwater, no case is made out for increasing or augmenting
the limit-of 2500 animals. limitations. Therefore, these measures cannot be implemented for want
of: (l)Available area for lairage and. livestock market, (2) provisions for effluent treatment, and (3)
water supply.
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(112)In conclusion, he says that in the existing site, it is not possible to meet the requirements even
for slaughtering of 2500 animals. Therefore, in chase circumstances, particularly when the present
abattoir contravenes the Master Plan of Delhi, the only option is to shift the existing slaughter house
and the livestock market to a suitable place outsid.e the city limits and immediate action should be
taken to start construction of mechanized slaughterhouse with facilities tor meat requirements of
internal and export market. The mechanized slaughter house should necessarily provide proper
sanitation, hygienic condition and pollution control.

(113)Alter careful analysis of all the reports submitted by the members of the Committee, all experts
have unanimously mentioned that for ensuring adequate hygienic and wholesome meat, there is
urgent requirement of establishing a modern mechanised slaughter house which should meet all
basic standards of hygiene, cleanliness, environment, etc. and should be able to provide adequate
hygienic and wholesome meat. Ifall the reports are properly analysed, increase or augmentation is
not possible while maintaining the basic standards of hygiene, cleanliness. environment, pollution,
etc. Even the three members who have submitted 'dissent reports' have conceded that
environmentally. this abattoir has outlived its utility. Much is desired from the point of hygiene and

-t sanitation, pollution control status in the abattoir as far from satisfactory, water supply is not
adequate.

(114)Evenwhile making short term recommendations, they depend on additional water by sinking
bore wells and also depend on large number of improvements which are required to be made at the
slaughter house. According to them, lairage is not essential for a country like ours. The his standards
are really formulated for Indian conditions. In fact, the Ministry of Agriculture, department of
animal husbandry itself has adopted the his standard for compliance in all the slaughter house's in
India and they issued the letter dated 23rd August, "1993to this effect.

(115)Therefore, to say that the slaughter house run by the Municipal Corporation should not adhere
to it would not be really proper and instified.

(116)While taking in totality all the facts and circumstances of the case, if we examine the entire
matter in the light of either (117) Their Lordships of the Supreme Court were very categone while
giving directions the court has to take into consideration cleanliness, hygiene and pollution control.
We have examined this problem from various facets. Without compromising on the minimum
standard of cleanliness, hygiene, pollution control, the number cannot be increased.

(118) We are quite conscious ofthe fact that this number is hardly adequate even for the domestic
consumption.

(119)As far as meat for domestic consumption is concerned, we fail to understand why as a purely
temporary measure, the hygienic wholesome and fresh meat in adequate quantity cannot be brought
from the slaughter houses where it is prepared under hygienic conditions, particularly when in
Delhi, we are getting requirements of all daily needs like vegetables, fruits, fish, milk, from outside.
Similarly, there should not be any problem in getting fre?h hygienic, wholesome meat from other
places. The State of Delhi is not a producer of sheep, goats or buffaloes. As a matter of fact, most of
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these animals are brought from far flung States to Delhi which includes enormous cost of
transportation of the animals and then problems of lairage, etc. arise. Why can't the slaughter house
he set up where large number of animals are otherwise available and larger areas and adequate
water supply and other facilities are available. The respondent must ensure that meat eating
population is not put to any inconvenience and they must get fresh hygienic wholesome meat.

(120) The other related problem is regarding employee (121)Mr. Adarsh Goel, learned counsel
appearing for the State of Delhi submitted that no applications were received by the State
Government seeking alternative employment by all those who have been rendered jobless. No
applications were received even by the Expert Committee under the Chairmanship of Justice Jain.
Mr. Mishra submitted that he had sent representation on behalf of Delhi Meat Merchants
Association that one such representation was sent but no response was received. Without going into
the veracity of this fact, the counsel appearing for the State of Delhi has given an undertaking that if
all the representations or applications are sent to the State Government in the name of the
Secretary, Urban Development then the Government shall consider all those applications favorably
within four weeks thereafter. He submitted that to this effect there has been a cabinet decision and
he had shown the minutes of that cabinet meeting to the Court.

(122)We are fully convinced that the basic problems of the meat eating population and all those
employed directly or indirectly on meat industry cannot be solved without shifting and setting up a
new modern slaughter house. This abattoir has some fundamental limitations such as
non-availability of area, its location leading to immense traffic congestion, no possibility of installing
effluents treatment plant, the drainage system, and all these limitations lead to environment
pollution. Above all, the abattoir is located in clear contravention of the provisions of Delhi Master
Plan. Earlier Division Bench directed its closure on 31-12-1993.

(123)Another Division Bench of this court while delivering the judgment on 18-3-94 also directed
closure of the slaughter house the court also observed that if for any reasons it continues for
sometime in that event, the number of animals slaughtered must be restricted to 2500 per day.

(124) We are of the view that the respondent Mcd has not taken any tangible step of setting up a
modem mechanised slaughter house to resolve this problem for all concerns, as directed.

(125) Ithas been brought to our notice that some of the directions given by this Court have yet not
been implemented particularly the directions pertaining to the supply of wholesome drinking water
to the residents of Delhi and of adjoining areas.

(126)The other direction regarding transportation of animals by trucks which is really based en the
respondents' own notification has also not been carried out.

(127) The direction regarding illegal slaughtering of the animals has also not been fully
implemented.
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(128)The M.C.D.shall ensure meticulous compliance of bye-laws for the regulation of the slaughter
house, prepared in pursuance of the directions of this court particularly, regulation 10 regarding
lairage which says that animals intended for slaughtering should be lairaged 24 hours in advance for
proper check up and rest, and regulation 25 that no children below 18years should be allowed to
work in the slaughter house.

(129) Similarly, directions, not to permit children below 18 years has also not been fully
implemented. We direct immediate compliance of our directions by all concerns.

(130) We direct the High Powered Committee to ensure meticulous compliance of our directions
and directions given by their Lordships of the Supreme Court:

i.we direct the respondents and the Union ofIndia to set up a modern mechanised slaughter house
for providing adequate fresh, hygienic and wholesome meat.

2.We also direct closure of the Idgah slaughter house on or before 31-12-1995which is functioning
against all norms, rules and laws.

~

3·The respondents are directed to ensure rehabilitation of those rendered jobless at the earliest.

(131) Before parting with the judgment, we would like to place on record our deep sense of
appreciation for learned counsel who have rendered valuable assistance to this Court in the disposal
of this petition.

(132)The petition is accordingly disposed of.
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entered into on this 4t:1'iday

mat-iCipat corp()~tion ...e.stabllshed
offtce at Town Hall, Chandnl Chowk,

Ghazipur Slaughter House on behalf
referred to as tiMeD" or "Ucensor", which

~ln.te:)(tor meaning thereof,
!,.,.()I'4E, .ipAAl

? I
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Rs.1000

A. anon of Delhi (MeD) is responsible for providing
U!r'\liClj>.~Within limits of the Corporation of Delhi

Qf;..~ infra..struCtUre for a modern
fadB\Y' and its opef8t1on. FQr environmental,

helitlttt·*hdHiTelluJi~tolrv.reasons, it was decided to relocate the
Slaughter House" to Ghazipur. in Delhi, by

I"~tn:n't·mti~ an ultramodern, s.laughterhouse at Ghazipur, in Delhi
asM~.). This Site was chosen because of
.,Llli1dptGOOft'titY to road netwOrks for
I'lCII_MY. dtstributiOn of freshmeat.

B.

c. ·.. ~jlEt"'lI8f!!d suitable agencies for developing the Project
completed the construction of the ultra-modern

SI3IURr1lter 'JOuseat Ghazipuralong with other utilities. MCDdesired
Operator for the slaughter house at Ghazipur for a

'n~ ".ttl the terms of this agreement

o. MIs Il&FS Infrastructure Development
as the' bid process' management consultant to
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H 189740

mOlt~'3blle.,....un""·....road (approx. so ft. wide)
__ ~.··tl1I~i.llltendEadroute of which
l"'Dlt:'!I:.~,eClIUIE~1hereto.

mean the addltionaf capital expenditure and/or
ack:lititlna' ODE!nU:ima costs or both as the case may be. which the

to il:lcuras a result of Changein Law.

I tlje·Party ctaiming to be affected by a Force
With Article 8.1.

mean this agreement, including its schedules &
ItlLIIUUI:l> any amendments made hereto in accordancewith

nail apptlcable laws, acts, ordinances, rules,
guidelines in force· and effect, as of the date

be promulgated or brought into force and effect
judgments, decrees, injunctions,writs or

in for~ and effect during the
apR1i~l:jleto the Project/the

I
-AlllnrtJvals" shall mean all clearances, licenses, permits,

ctions, consents and approvals to be obtained or
li~n•. UndefApplicable Law in connection

I
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with the operation and maintenance of the Project during the period of subsistence of this• I
Agreement. .. .."i

"'Appointed Date"shall mean t~~date6f_th1sAsreement.
I

"Arbitration Act'" shall mean the ~~nl and Conciliation Act, 1996 of India and shall
I

include any amendment to or any r~nadment thereof as in force from time to time.
I

"ChangelnLaw" sbatfhave the ~·~theretQfn.Artide IA.

RCOD"Qr "Date of Commissioning'" sha1l1'R9~the Commercial Operations Date of the Project,
which shall be the date on which the MCD's Plant Manager has issued the Readiness Certificate
in accordance with the provisions of Article4 and Schedule III and which shall not be more than
60 days from the date of signlgs ofthis~nt or any extended period as may be agreed by
Mm I

"Contractor" shall mean any Person with w~m the licensee has entered into/may enter into
any material contract in relation with the Operation &Maintenance of the facility.

"CPHElV shallmean ten.• tratPubll¢I~ ..•.,~....•~ CUl\lironmentai engineering organisation under
Ministry of urban OeveJopmeRt,;~'1ndIa.

i
"OPeC" shall mean the DeIhl Pollution Control Committee

"Effective Date" is the date from which the !licence agreement comes in force subsequent to
sati5fyingaU the requirements o~conditiOM ~nt as per Article 2.6

"'Emergency" shall mean conditions or sit~n that Is likely to endanger the safety of the
individuals on or about the Project Facilities or which poses an immediate threat of material
damage to any of the Project Facilities.

I

"Encumbrance" shailmean a teptrigtlt ~~'.'...•••••.t'8$t.ln~nd that affects B.good or clear title and
diminishes the land value. It cIn .. of fN .•...• forms such $$ zoning ardinances, easement
rights, claims, "'""PIe. dWiIO. ~ lien, hypothecation. security interest or other
obligations and shall also Incluat! p~ ~n¢tJJ'r'lbrances. including utilities both under and
above the ground and encroachments on to*, Site.

OF"" _. ~ '" ~ ....... ~.1110 I...t_ .~ '" MCD for various
services rendereii at the $fauaf¢~ ~$9;.' '~,.~ the $l.ytbtvrJng of animals, as
enclosed at Schedule V of this. agreement.·: ··dlts amendments Issued to be by'MCD from time
to time.

"Financing Documents" shall mean collect~ely the documents / loan agreements evidencing
Lenders' commitment to finance the Pro~ and shall Include the security documents creating
the relevant security (such as mortpps,'QI[ charges or lienS) on the Plant or any part thereof,
for securing the debt provided !

"Financial Year" shall mean the period con1menclng from Aprill of any given year to March 31
of the succeeding year.
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UGor' shall mean the Government of India. .

"GoNeT" shall mean the state Govemmentof N~al CapitalTerritory of Delhi.

"Good Industry Practice" shall'mean the e)(er~se of that degree of skill, diligence, prudence
and foresight in compliance with the undeFtakinasand obligations under this Agreement which

would reasonably and ordinarily be ~.' ••'.... ..•..!9..~~••.·r·•. ~kiJledand.an experienced person en.gagedin
the o~ and maintenance or ~ or mortJtorln&thereof of aoy of them of a
project similar to that of the PrO}ed. .

j
I

"Government Agency" shall mean Gal, GoNeT,MOO or any state government or governmental
department, commission, board, body, bureau, agency, authority, instrumentality, court or

::::~d=S::/::~:~~~:;::::e~::!::~::~I::~:~
the services or obligations of the licenseeundel"~i'pursuant to this Agreement.

"Hand back of Project Facilities" shall have the meaning ascribed thereto in Article 10

"lenders'" shaUmean any person, f~ Insjtitutions, banks, funds and trustees for bond
holders or debenture holders, Whohavepl'ovkh!id Loansto the licensee for financing any part of

the Project as evidenced In financ:in8d®umentst

"Licence" shall have the meaning ascribed thereto in Article 2.1.

,

"Ucence Period" shall have the MeiiIninf~ thereto In Artide 2..3.

"Ucensee" or "OperatorH shall mean party ~nns into this agreement to implement the
Project and includes Itssuccessorsand permitte(:t assigns~essly approved by MCD.

I

"Material Adverse Effect" shall mean a materialadverse effect on (8) the ability of the licensee
to exercise any of its rights to perform/~e any of Its duties/obligations under and in
accordance with the proVisionsof this ~nt and/or (b) the legality, validity, binding
nature or enforceability of this Agreement.

l
V

"Material Breach" shalt mean a breach by eiVler Partv of any of its obligations under this
Agreement which has or is likely to have a Material Adverse Effect on the Project and which

suchParty shall have failed to cure.

"MeD" shall mean Municipal CorporatiOn of~i, established under the provisions of the Delhi

Municipal Corporation Act, 1951.

"Plant Manager" or "MCD's Plant ~napr" s~:~e the Veterinary Doctor nominated by MCD

::~~::::I::::::=~~t~~=~=~:e:~~:I:~;~t::;~:
at Ghazipur and also the live stock market an~ the compliance by the licensee with the O&M
requirements. more particularly to undertake,' perform, carry out the duties, responsibilities,
servicesand activities set forth in the bid documents consisting of this agreement, RFP and 0 &

M Requirements and Guidelines.
.&~~

ulr,ments for operation and maintenance of the

__ e_"_ts...3"l!.d,oth~r~pp_I~~_a~~er~~Yl~~?~~,
/t! '''' tJ
I lw----t~~1 ...../V .v
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"Rejected Animals" means such ani~~J&'" td by veterinary doctors deputed by MCD
during ante-mortem inspectioQ It ~." ,.. fiffor slaughtering and which are to be
removed from the lafrageby the licensee for ,. tumtng back to the respective owners' of those
animals.

ItSitff or~"" ~aP ~ ttte· .., >Jlauahter1rouse complex c;on5tructedbVMCD,
alofts ..... th.e IIw.stPdt .~ ....... ~ ~ which 1$ located at Ghazipt.l(,
Delhi.

,

"SoiidWaste" means wastes generated from the oporation of Project and that are in either
solid or semi-solid form.

"Tax" shall mean and includes aUtaxes. fee$; .5, duties" levies that may be payable by the
licenseeunder Applicablelaw.

"Term" or "Ucense Period" means the period 0~10 years commencing from Effective Date and
will also include such successivetime periOd/s ~ which the Ucencegranted in this Agreement
may be renewedl exteode.du~~rt~ l

"Termination" shall mean early termm~ _~IS A&reement pursuant to Termination Notice
or otherwise in accordance with the ~ Of this Agreement but shall not, unless the
context otherwise requires, Include expiryof this \Agreement due to efflux of time in the normal
course.

I

"'erminatfon Date" shallmuD.tbl·de •••.~ In the Termination Notice as the date on
which Termination occursI comes into effect. '

''Termination Notice" shall mean the notice of Terminal ion by either Party to the other Party,
iIi accordance with the applicable provisions ofthis Agreement.

"Termination Payment" means the pavments.!payable pursuant to Article 9.2m of this
Agreement.

"Tests" shall mean the tests to be carried out in ~ccordancewith the O&M Requirements and
generally confirms to the nature of operation as pe!rstandard practice.

I
"Transfer Date" meanS the __ ~~ ~ng the date of elq)iryohhi' Agreement
including extension thereto or ..... termlnattonthereof in accordance with the provisions of

I
this Agreement;

1.2 Interpretation

(c)

The wotd~ ph,.. ... elP~S defined hereinabove in Article 1.1 or
defined elsewhere by. description I in this Agreement, together with their
respective pammatltat variations land cognate expressions shall carry the
respective meanings assigned totheJtlln the said Article 1.1 or in this Agreement
and shall be interpreted accordinglv. ',Fxpressions which have not been defined in
this Agreement shall carry the respective meanings assigned to them in their
ordinary a~.f,ead in cont. with the manner of their usage in this
Agreement orm th.~etedllnical $f!R$e,8$ the casemay be;
all words In singular $hall be de~ to connote their respective plurals and
vice-versa, unlessttlecontext SuU~ otherwise;

the words "include'" and "'including" ~re to be construed without limitation;
_lsL...ji. L A ,,11 •., H~.'l., .•"

~, "'/ Ml.in,,,.p,, .....\1I).',,''''\''''.~It

{a)

(b)
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2.2.

(d)

}

the headinss of the A~~.. this Asreemant are merely for purposes of
convenience and-shalt b.""~b arllIg on the lnterpretaticn of this Agreement:

the Schedules and Annexures t this Agreement form an integral part of this
Agreement and shall be iA~ri!.. accordiogiy.

any re.~ to .. y ~: -: . mendos "'frQrnM a spedfled day or date and
Ntlll" or "until" a ,pedfied _~ .. shalHndude both such days or dates;

(e)

(1')

1.3 Priority of Documents:

The dOCU..ments formins p~~of. the.a.v.:.:1.;1 PfCXe5S. leadinS to this Agreement shall be
relied upon andlnterptatedfbc_ .. " ••. ..~ orderofpriorfty:

(a)
(b)
(e)
(d)
(~
(f)
(8)
(h)

This Asreemeot
The Appendites to the Asreement
The LOAissued to the Prefenred.r
Thewritten darifications issued to the bidders
Written addenda to theRFP
TheRFP
Operation and Maintenance Requ"'ments andGuidelines
The Preferred Bidder'sBid.

2.1 Grant of Utence
Subject to and in accordancewith the tenns and conditions set out in this Agreement,
MCDhereby grants to the licensee andtbellitensee hereby accepts.during the Term the
exclusive right and auttlorlty, to OPerate and maintain the Project Facilities and to
exercise and I or en1o1*"•.:.=....~ tienefits. Privile&es. authorizations and
entitlements sranted under tbl$ ... ;.... .

(a) to maintain and control the operatioMiof the IIve-stock market and receive animals
for slaughtering from the owners of tht anlll1i:lls and transport them to lairage With
appropriate identification.

(b) to carryout slaughtering of tiut" .. ~ declared as fit by the veterinary doctor of
MCO to be slaughtered and delIVer·th~carcass to the respective owners either at
the delivery section of the eompIex o~ transport the carcass through refrigerated
vehicles to the respective destlnattons.

Rights Associated with the Grant of Ucence
,

With®t prejudice to the ~0ti.f "".s. the Ucentehereby granted to the
licensee shall indude wtthout "bemI···· to, and shal entttte Ilcensee, without
requiring any further atftborlatkm or a . orIty from MCD, to enjoy, the following
rights, privileges and beneflts in actorda •...with the provisions of this Agreement and
Applicablelaws:

(a) upon comm~ of a Project Fac\ility, to manage,operate and maintain the
same either itself or t1'Irptl'" such Person as may be selected· by it with approval
from MCDand Insuch case the overa'1re.sponslbllity shaUlie with the operator.

(b) to borrow or raise money or fu~ing required for the due' operation &.
maintenance of the Project from anvfmanclal institution;

(e) to use, appropriate, process animals acreptable and treat/ disposethe liquid as
well as solid Matter as per provisions pi thiS Agreement.
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(f)

to levy appropriate applicable taxes for the category of service
rendered within .the co~! approved by MCDand as per provisions of this
~eernent. .
to store, use, ...pp'.... , ••.........r...• - anct sell or dispose all the by-products
obtained after iN! ~ .. ",lmals wlth due consent of the owners of the
animals and to furttlet .... ; appropriate any revenues generated from the
sale of such prodpcts.
exclusively hold, control the t¥0ject facilities and site (but not to own), in
accordance with the terms of.e lk:ence Agreement, only for the purposes of
the.opeta. liOn an& _~ ..... :.••.•...__ Pfojec:t in ac.cord~ with the terms of
this Aartlment. •• •>1

(d)

(e)

2.3Uceno!'Period

The licence is granted to the licensee for a period of 10 years from the Effective Date

(her.einafter .refe.He. d to.. as t..h.e '1'.••.erma:.."an.d.. shall terminate upon the expiryof the Term
or upon earlier TerminatiOn of this > ment or for any such period for which the
extension ohhe term is arantedto' '. . nsee.

2.4 Renewal of Ucence

ta~.~~.:!.=~!.f:_..:.r..p~~...nd.•.••.:,.·.••~.::;2~:Ei::.f':~:=.T~~?~~~:
preceding ten years and alsO kHP •••.in' view· the interests. of MCO and subject to
fulfilment of the follO'Wingcitaf' ,.:

(I) The Project facilities were and a. being used only for the purpose of the Project

(and onlyslaughtering and relatediactivities are being undertaken as part thereof);

licensee

(ii) Allthe norms stipul~ed by the Ministry of Environmental and Forest and Pollution

Control Board on the day of the irenewal of the licence have been fulfilled by the

(iillThe licensee is not fa default In "'pllance with any of the terms and conditions of

this ueence Agreementdud",gtb~rerm.
l

(ivlThe licensee had not default-edi"making any payment required to be made by it to

the Ucensor or any other ~d pef$On, as specified in the provisions of this

Agreement. I

2.S Acceptance of Ucence

In consideration of the rights, prM"ges and benefits conferred upon the licensee, and
other good and " ...... c:Q~ _pressed herein, the licensee hereby accepts
the Ucence and agrees and u~s to perform I discharge all of its obligations in
accordancewith the proviSionsher.pf.
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This Agreement would becOmeeft1~~ and binding. only upon the satisfaction of the

followingConditions Pr~edent:

2.6 Cond1tlonsP~

tal

i
I

~ <If .::!:= .........MCJ) _ the r:rutIon 01
IdentIftcatIon _< UII '" <<<_ 01the _ prI<e as .... ntloned In bid
documents with applicable s

(b) MCD shall handover to the ticensee the peaceful physical possession of the::..=:...free••.• .ir.~.•••<~n;;.!"~::=t.:.:::I~~::.~
the list of key equiPmetftJa ...~d at5<:hedule .f\I of this Agreement

I
All the Applicable APprovals Jequtted to enable the operation and maintenance
of the Project and Project ~ciUties have been obtained by the licensor and
Licensee as per the detalls ~ enclosed at Schedule -II

• I

(ct) The MReiIdlnes5 ~~\t have~. isSued by M.ars Plant Manager in

favour of the licensee; II ..
Obligation to $atisfy condltlons prelcedent

•• I

(c)

2.7

I

Each Party shall make all reasonable endeavours at its respective cost and expense to
comply in full with the ~ relating to it within a period of 60 (sixty)
days from the date of execution ~1S A8feement or any extension agreed to between

the Parties,

(a) The later of the date within such 60 days when MCD or the Licensee fulfils its
Conditions Precedent (unl~ Licenseewaives the same for the MeD) shall be the

I
date from whk:h the ~ ..••' •...•••of t. he Parties hereunder shall commence and
this agreement shaJl~,effective (the "Effective Date").

Non-Compfiance wtth·~Plecadent2.8

It is agreed that, if the above pfetonditions on part of either of the parties not met

within two (2) mo.nt..h.s.fro...•=the..•.••.••••..•............•.of.e..x.ec..•ution O.f th.."..5 Agreement, t.hen other partyshalt have the ()ption of • .•.•.•••1iJ. .-ndinl the.~ .~ for satisfaction of the
conditions precedent trI an .'. .••.\WO (2).months or (il) terminate this Agreement, in
which event the Party whidt haif.• m:etthepre-oondition shall pay the other party an
amount equivalent to the first .,.r royalty quoted by the selected bidder in his financial
bid accepted by MCD.

ARTICLE 3

PROJECT FAClUTIES

3.1 Handover of Project facilities

:F:).~ (a) MCD shall hand<> tho 1Ifeo.. .. see the peaceful. lbY$kII possession of the project
!;~-';;""-1)\' facilities free from ~" .fOrthe. purpose. Of ~ & maintenance of the
r <;:~! Project. MCDshall chaap a .~mJnaf lease rent of As, 1 per square metre per year for
I\~n ~il ~J" 1U."l /i):,1 the entire area handed oYer:tq the licensee indudtnlthe livestock market, hutments for
.~::--;-,.~~:! animal stay, slaughter house Fomplex, Effluent Treatment plant and utilities area etc,

~/

,3- \.._~·'v~a-:::, ~~ ..."
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I
I
I

'11le aetaits. of the .~. ~, ~ along with the list of key equipments are
enclosed at Schedule IV'Oftbl$ ~t

I
I

(h) Upon the Project Facilities being han
_licensee shall, subject to the
c:J¢Upy and. use the same 1nt!I., ..
operation of tbe project: facilities.,
Project Facilities in actorclancewitt

over pursuant to the preceding sub-clause (a),

ions of Article. 5, have the ri&ht to enter upon,
4ft iU .costt,. ¢hatge5 .,,4.expenses for smooth
av be necesSary or appropriate to operate the
proV1slOnsof this Agreement.

3.2
I

Rtghts, TItle and Use of the PrOject FaFHittes
I
I

The licensee shan haVe tbe·rlfjIt '.,. ~," the..PfoJec:t ~.In accordance with
the provisions of this Agreemantaniforthis purpose, It may regulate the entry Into and
use of the same by third partieS. i

(a)

(b) The licensee shall not part with or cr,ate any Encumbranceon the whole or any part of
the Project Facilities. indudmg ~ tite save and except with the written consent of
MCO. i

i
I

.. . j

The licensee shall not, without t~ prior written approval of MCD, use the Project
Facilities for any purpose other th/an for the purpose of the Project and purposes
incidental or ancillary thereto.

(c)

(d)

I

(I) The licensee shall allowS:.,...• " tQ. and QSe of the Site for laying / installing /
maintaining telegraph line$,. .••. ...•.•.offot suchother public purposes as MCOmay
specify. ProYideclthat such...... : :......... not_It In a Material Adverse Effect and

I
that MeOshaU,in the event of any/physical damage/shifting of the Project facilities on
account thereof, ensure that the ~ject Facilitila$are promptly restored at its cost and
expenses.

I
I

(ii) The licensee shall also at alt fl. anoW access to and use of the Site byMCDor any
of its designated official for the p.~oses of periodical inspection of the Project Facihty
by MeD with / without the help of competent third party to verify the conditions of
equipment and other facilities, pr~erable without affecting the normal operations of

the plant. The appointnjent.. •...of ~.: ......•~U.h Ird party.. for inspect. ion shall be with the
mutual consent of both Met) and~Jften$ee. The cost towards third party inspection
shall be borne by Mea and the .nsee equally, The Ilcensee shall extend required
support for the inspection and aJ~ carryout the repairs. cleaning and or maintenance of
equipment as advised by Men d~ng/ after the inspection.

(e)
I

Mea will perm~ the ............ to use the SPICe avaitable at the Project
Facilities for displaV of a~as per ap~ provISiOns and the operator
shall pay the necessary advertfs~tax as per prevailing.f"ates ofMCD.

. 1 !

It) The Licensee shall pay the lease r~ntal in advance for each year (one full year) within 30
days from the start of the calendclf year.
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(b) The PBG shan be kepf valJd tbrQU.Sh.
thePost~·~
required Is tobe done by the:
the existins PeG, falllngwhlCh.MOO

t the term of the agreement and also during
ren~1on of the PIG as and when

least one month before the date of expiryof

I

In the event of encashment of the PSG by the Men, in full Of part, the Licenseeshall within 30
I

(thirty) days of receipt of the encashmtnt ~otice from the Men provide a fresh PSG or

replenish the exist!·118PSG.I as.•She·. • ¢I•.•..••.•...•••...._....•=' The•......·.. provts..10.ns O.f th.is Article 5.1 shall apply
mutatis mutandl$ to sudI fresh. PBG.. "f'fte .•..•. ••• I faitute let comply with this proVisionshall
constitute aUcenseeEvent of I)efauIt ~. aU entitle the MCDto terminate this Agreement
In aa:ordance with the provisions of Artide I.~hereof.

Provid~ that if the Agreement is terminatedidue to any event other than a licensee Event of
De~, the PeG If subsisting as on the. DateshIll, subject toMeD's right to receive
amounts at prevailing time If tany, d~, the ncensee under this Agreement, be duly
dischargedand released to the licenseewith' 60 days from the termination date.

",_,
5.2 FinancingArrangement

I

The licensee shall at Its cost, expen$e$ and+make finandns arransements for the expenses
tow,"" operation and maInt ...... of 1I!e~ HOuseat Ghazlpur and to meet all of Its
obligations under this Agreement, In a timety!manner.

The Parties in this regard further agree and !confirm that licensee shall have no right to create
encumbrance 0" any or aU~ ~.. lJy ~CD to licente funning a part of the Project
Faclfltles includb'lgithe SIte. ciVil.stru fI$,·equtpments, spare parts etc (hereinafter
referred to as ..MCD assets") andtbe· pofMCD assets shall alwaysvest with MCD.

I
I

However, the licensee in accordante with ,e financing documents shall be tree to create any
encumbrance in favour of lenders of fssets specifically comprising of and limited to
equlpments & maChinerycreatedlcf~ tJy the Iltel'l$fe itself (hereinafter referred to as
"licensee assets"). I

I

5.3 Operation & Maintenance of ProJecitFadHties

(a) The licensee shall adhere th the operation & maintenance requirements and
guidelines as per \he RFP~ sttall.dbere to the good industry practice.

I
The licensee shall, before ~ntement ofoperation of Project Facilities;
(i) have requisite or~1zatlon and deSignate and appoint suitable officers/

representatiVes as ~.may deem appropriate to supervise the Project, to
interact with the rt¢D's Plant Manager I MCD and to be responsible tor
aU ~ ..~ of Information required pursuant to this
A&reemedt: I

(b)

(Ii) provide such facil~es as may be required for the MCO's Plant Manager.
at the Plant during his visits.

(e) For. the purposes of d-+nnJnlAB that operation & maintenance are being
undertaken in accordarU:t/Wittt the operation &. maintenance requirements and

~~ I .. t:h==-I~k--.. - :
I , I.
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,-_- __ . j

guidtlinl!S,MCD'$ Plant ~I·db ad.v~ iJ1timationto the Ucensee .may
choose tomake a vIsftto"'~a.monttGr the licensee's activities .

.. . 1

(d) The licensee shall arrange t~ed manpower to operate & maintain the
slaughter house complex. Howev.r, preference shall be given to the "butchers &
other .~ ~L . Of during the training on operation of
the plant. The~· ofalcatesorles shalt be provided by
the licensee toMWs M [Plant Manager.

i
(e) The licensee shalt be deemed to ~e In material breach of O&M Requirements if

the MCO's Plant Manager ac$lg reasonably and in accordance with the
provisions of tbi5 A.areem_t, .Ih~determined that due to breach of its
obflgations by tbe licen~.ftet·'l'cMdingjust &. fairopportunity to the licensee
to explain it self; !

(i) There has been failure/u~due delay in carrying out scheduled/planned
operation & maintenanFe or the scheduled/planned operation &

maintenan •..ce has not·•••.S..·'.'n c.arried out in acto.r dance with the O&M
Requirements and._'''' .:.$ as evidenced by eventsof significancethat
resulted inprolonself .... ru_ns ofmeeting the plant capadty.

I
(ii) The maintenance of th~ Project Fadlities or any part thereof has

deteriorated to a levefwhfch is below the acceptance level prescribed by
the OBtMR~e" tdGuideli_. requiredin line with the nature
ofactMtv· i

(iii) There has been a ~ or perslc;tent let up in adhering to the O&M
Requirements and Guidelines thereby the Project Facilities or any part
thereof is not safe for operation:.,

5.4 Royalty

The Ucensee shall pay royalty paymen1 to MCDon a quarterly basis starting from the
Effective Date as following:

€a).lheamount of••...•royaJtf$::•....•.lI$•.•..Pt.. r tl\e bid ",b_ by the bklder
and accepted by MCQ. f .••.' .'endo$ed8t annexure A)

(b) The Ucensee shall pay the' .... . payment in the form of cheque or demand
draft in favour of Commi$si~ner MCO, payable at Delhi in the first week at
the beginningof every quart~r.

(c) In caseof delay in tbe ~nt interestas per S81PLRshall be applicable on
the delayed payment tlII ..,. teteipt of payment of tbat corresponding

!month.

(d) The above royalty is in additton to the nominal lease rental of Rs.I per square
metre per year to be paid by the liren .f"

5.5 Insurance
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i
in acco... rd.anee with. the <ioCJd ...•.~ ' '..•...~ ".....•..~,•.~'..,•...~.•.....~..•.•...•...•......•.'.: The.••..".lken. see shall maintain a register ofentry tn order Of premium! ..,,::~,. project Fadlitias and proof of payments
made shall be submitted t()tAQ)<~ rectUested for.

• I

5.6 Application of Insurance Proceeds

=-:.~e:;'::~~~1.,;i17"::;":,~::=::~::;;i:;~~::
licensee towards repair, renovatlQn., restoration or re-Instatement of the Project
facilities or any part thereof whtdt may) have been damaged or destroyed. The licensee
shall designate MCOas the beneficiarv!for the assets under ownership of MCD (MCD
assets) as per Article 10.1 and may de$ignate the lenders as the beneficiaries for the
assets under the licensee'$~=nsee assets) as per Article 10.1or assign the
insurance pOlidas In th~ .~ ~. / .•...••.•.~ the financial assistance provided by
them to the Project. Thekemee $ha1[ •.rrv out:such rep ....., renovation, restoration or
re-Instatement to the extent pOSSlbte~n suc::hmanner that the Project Facilities after
such repair, renovation, restoratiOn or Ire-Instatement be as far as possible in the same

!

condition as it were prior to such 4amage or destruction, normal wear and tear

'.. excepted.

5.7 Environmental Compliance

The licensee shall, at all times, ensure that all aspects of the Project Facilities and
processes employed in the operation pod maintenance thereof shall conform WIth the
laws perta1ning to environment, ~.. '.. and safety aspects and policies & guidelines
related thereto. The lice'nsee shall .'....•.•.•••..and maintain from time to time all necessary
clearances from the Delhi Poltution. . ntrol Committee (OPCC)or any other similarly
empowered Government Agencyat hi. own costs.

The licensee shall be responsible fqr the operation & maintenance of the Project~=:::::.::n~=nt-:,.~::~~~~:~=r:s~:::=:::;,e::
liable to meet any expenses I cornp.sation to be paid due to pollution/environmental
damage or remediation caused by i the Operation and maintenance of the Project
Facilities.

5.8 LandUse

The licensee shall ensure optimum tttiJizatiooof the Project Site and shall not use the
same for any purpose unconnected pr which is not incidental to the Project or related
activities, unless otherwtse permltt~ under this agreement. However, it may be noted
that the licensee shall not be allo9ltedto construct any residential units I dwellings

=::e~:::~::o:~:!:d:':~~~1 structure wtthin the complex,
.'

5.9 Acceptance and Rejection of Anrma~

(a) After the purchase of animals by opke.epers. the Operator shall receive the animals
for slaughtering from them.
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(b) The operator snan·jmp~a ~tjy atkinS and IdentJffcatlon·system so that the
animals received for slaughtering are p with proper identification marks and the
carcass as well as aU parts of the animals!are traceable so that the owner of the animal
receives the carcass I parts of the same a~imaj after processing.

(c) ::==C.=:2:::.=-wI1Oha .....meat~

• I
The ante-mortem inspection would be a4rrled out by the veterinary doctors of MCD at
the talrage and only those animals ftt for aughtaring shall be allowed further. It shall be
the operatorAs responsibility ts the unfit animals to their respective owners
and refund them·~ Of the fee ~ for those. animals. In case. the
animal! carcass Is rejected after post.. ttum inspection no fees· and animal !carcass
would be returned to the owner of~· nimals.

(d)

S.10 Sale/management of bYrproduct

(a) The operator or ficenseetShall have the.t on the blood coUected during the operation
of the slaughter house and make suftabteiuse for the blood.

~b) The by-products can contribute - to thel profttability of the slaughterhouse operation
since they generally have a commercia' Jvalue. The first right on the by-product shall

remain with the owner of.the aAImIJ...' .....~••.•... the owner of the anima! doesn't require
the by.product the operator $hat., ..... ~ riSht to process/sale the same.

(c) If the operator doesn't have the facilitt for processing of by-products then the by­
products, shall be disposes off atMCD's "ndering plant, without any charges. MCDshall
process the same free of cost to tbQ,ope,..or.

!

5.11 General Obligations

The licensee shall at its own cost and expense.

(a) Investigate, study, operate and malntaf, the Project Faq1ities in accordance with the
provisions hereof,' ,

(c)

obtain all Applicable Permits as requireq under this Agreement and by or under the
Applicable law and be in compliance thereof at all times during the Licence Period;

eomply with Applicable law ~g,~.Opetations of Slaughter House at all times
during the licence Period; I

(d] ensure and procure that any contract 'relating to the Project, entered into by the
licensee for operation and maintena~e of the Project in accordance with this
Agreement ~ntains provj$iOns thet~a\title the nominee of MCD to step into such
eontract/s at MCO's disctetlonllnplace~d substitution of the lk:ensee.

recyclables in a manner which is not
detrimental to the environment;

,-+,:.-\ - . ,---- --'--' _._ --- --_.

J ·\'".~/v~~
______ o ,_ ...__ .. .. _

rl ,; i,!
~"Ily
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6.1

J

(a) Details of ammals r~, sent for slaughtering assembly lines etc. for
each type - Sheep!goat-HaJat.·g, . ·Itpat - Ihatka and buffalo

(b) Details of cleaning ~ctIvity - with iname of worker for each shift, periodicity of
I

cleaning, type of cte.i!nltl8 - ·wtth -rater jet/ dl'Vsweeping, application of cleaning

i~==;=t~::==:~::~:;,p:~,:tc
I

The licensee shall maintain all the records duly counter checked by the MCD'sPlant
Manager or his representative. and prqvide monthly, quarterly and annual reports of the
same to the P1IJCD'sPlant ~ •••."" ••J«D alQns with any other details sought by
MCD's PlantManager IMC:r). :

I
I
I

A.ma.e 6
I

. P1IJCO"f...BUGAnONS

In addition to and not Ir"~ suIisIliutian"' ..... "flu-, obrogation' under
this Agreement, MCDshaft have tbj:;. OCWJlngobligatlon.s:

SpecificObligations

The licensor hereby shafl

(a) save and except as othe~e provided herein, not interfere in or impede in any
manner or otherwise limit~restrict or Impose conditions in relation to: (i) the

I

operation and maIntenan~ of the Project facilities (ii) the peaceful possession,
control and use ~rt,,"';=. r the person.sclaiml.n&.through or under it of
the PNject FKi$it_1n ••.••.. ••. ··withthe terms hereof.

(b) Facilitatethe licensee ir:t ~l'in& AppticabAe Permitsfrom other government
authorities. I

(c) In the event of any action~SUit or public interest litigation being instituted within
Ucence period from· the e of execution of this deed, by any person or entity
to prevent, prohibit or e .chaUengethe licensor's title in, possession or
proposed land uSe·ofthe forpurposes ·01the Slaughter House which, or
any order, direction or ment thereon by any competent authority, has a
material adverse effect n the Operation & Maintenance of the Project by the
licensee, the Licenseem~y by notice in writing to Licensor require the licensor
to defend and contest !such action, SUit or public interest litigation at the
ueenser's e)q)enSe _ ~o take such actiOn as is reasonably available to the
Licensor in order to m~.. te sudl material·.... effect; provided always,that
(I) the Ucensee Is in·· . .pliance with its ~ hereof and not in material
breach of this Deed; an· (li) such action, suftor pubUcinterest litigation has not
b_eenoccasioned bY/res¥~ted frOM any act, omJssion, default, breach, nesfiBencej
VIolation, delay or con'Nance etc. Of otherWIse 411ttibutable to the licensee
and/or the persons dai I log thr;oAlshor under Jt/th~ and (Ul)the licensee shall
render the.~. . . > ,the UOIftIMIrIncrapsting and defendina-such
action, suit or public reKJfatlljfion.Tha.~.11 take all such actioflS as
expeditiously aspossIbf • "

D
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+7

PA~NTS

_'

7.1 Pavments during Term of Ucense

" I
(a) SUbject to the provisions of this .ent and in consideration of the licensee

accepting the Ucence and tmdertaId-t to perform and discharge its obligations In
accordance With the terms, conditions and covenants set forth in this Agreement,
licensee agrees and undertakes to pay~ MCD, a royalty payment as per Article 5.4.

(b) Tbe licensee $hall~on or ~QI'tht.•·•.••t 'lldiYof becinning of each..quarter or in ca.se the
T" day of the.quarter ~a hoIIAy'~_ the fOIIOwinc·wodclns day of such quarter,
make the paymentto MCI)~

(c) The licensee shall also pay the nom~1 lease rental for the site and other facilities
handed over to him by MCD at the fa,. of Rs, 1 per square meter per year as advance
payment within 30 daysof begjnnlrlgofJeach calendar year.

I

I
7.1.1 Payments During Post lJceftcct ~ Period

i. licensee shall not be liable to make any payments to the MCD during Post Licence
Rectification Period, if applicabfe.

ii. ThePSG subsisting with MeD asP. Article S.l at the end of the term shall serve as
protec:tive measure to .etl$t.l" .~, ..~ binds by all his obligations during this
period. Hence the P8Gneed tobe~t validduring this period.

I

7.2 Terms of Payment

a.;~u~~:.;:::~~~rd:;erW:iS ~~!n~~:~;;h:~~~:O:

interest on the amount In detauttj. at prevailing annual prime lending rate of State
Bankof India calculated for the d'u(it!on of delay.

b. All payments to MeD by Licensee~hall be made by way of cheque payable at par or
I

demand draft in favour of Co~oner, MeD payable at Delhi.

FORa MAJEURE

8.1 ForceMajeure

As used in this Agreement, the ~·.I"Force Majeure" or "Force Majeure: Event" shall
mean occurrence In tndla of any or all ofl Non-Political Event, Indirect Political Event and
Political Event, as defined in Articles 8.2, 8.3alld 8.4 respectively. if it affects the performance
by the Party claiming the ooneflt of Force! Majeure (the "Affected Party") of its obligations
under this Agreement and which act or e"ent (I) is beyond the reasonable control of the
Affected Party, and (il) the Affect.",arty not have prevented or overcome by exercise of
due diligence and following G~ , and (iii) has Material Adverse Effect on the

AfIe,?~~ZAb-. __~~j
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8.2 Non-Political Event

ANQn-Politbl Event s..... meatIOIW.'._~.,fotlowi"acts or events:

(a) ,il(:t of God, epidemic, ~. .~ tClnditiorIs. lightning, earthquake,
landslide, cydone, flood, ~"" • chemIcaJ or radioactive contamination Or
Ionising radiation, fire or eHPlOskm (to . extent of contamination or radiation or fire or
explosion Originating frdln a sourcee~aI to the Site);

i

(b) .strikes Of' boycotts loth« ....... ~. inwoMng #le licensee, eomractors, or their
respectiveemploveesl~~~( lMtib"bIe·to·,any ·acr' or omissionof any of
them) Interrupting supplieS and. MM. to the Project for a continuous period of 24
(twenty four) hours and an aggregate ~riod exceeding 7 (seven) days in an Accounting
Year, and not being an Indirect Political ~vent set forth in Article 8.3;

(c) any judgment or order of any c;Qurt cOJjnpetent jurisdiction or statutory authority made
against the licensee in any.~. for reasons other than (i).failure of the licensee
to comply with any Applicable Law .or·~flcabfe Permit, or (ii) on account of breach of
any Applicable law or Applicable Pe~ or of any contract, or (iii) enforcement of this
Agreement, or (iv) exercise of any I of its rights under this Agreement by the
Government;

Cd)the discovery of seotop:a& ~.' ..ttmdc: conram.•••tnatton or archaeological rem.ains
on the Sitethat could not te~"'ve been elcpetted to be discovered through a
site inspection; or . !

(e) any event or circumstances of a nature ~nalogous to any of the foregoing.

8.3 Indirect Political Event

An Indirect Political Event shall mean .oneor "re ofine following acts or events:

(a) an act of war (whether declared or undeclared), invasion, armed conflict or act foreign
enemy, blockade, embargo. riot, insurrection~ terrorist or rnilitarv action, Civil commotion or
politicallymotivated sabotage;

.,......
(b) industry-Wide or State--wide strikes or':gstrial action for a continuous period of 24
(twenty four) hours and exceeding an aare ....•.•period of 7 (seven) days in an Accounting Year;

I

(e) any civil commotion, boycott or pofiticat ~ation which prevents collection of Fee by the
licensee for an aggregate period exceeding 7 ~evenl days in an Accounting Year;

(d) any Indirect Political Event that ca....... 4lolitica,Event; or

(e) any event or circumstances ~fa natOrea.,.08Ous to any of the foregoing.

8.4 Political EVent

A Political Event shall mean one or more of thja follOWingacts or events by or on account of any
Government Instrumentality;

(a) Change In law, only if consequences theret0f cannot be dealt with under and in accordance
with the provisions of the Artide 8.12;
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{clunlawful or Qnalrthorizedor ~ . revocatiOnof or retusal to renew or grant
wltbout valid caUse, anydea~nte. :it,' authorizatiOn, no objection certificate,
consent, approval or exemption •• 1k:ensee to petform their respective
obligatiOns under this Asreement ~eetAateementsi provided that such delay,
modification, denial, refusal or revocation not result from the licensee's or failure to
complywith any condition relating to grant.m tenance or renewal of such clearance, licence,
authorization, no objection certfficate, exem~1 consent, approval or permit;

(d) any event or drcumstance'o! a rmure._'OU$ to anyof the forqoms.
!

8.5 Duty to report Force Majeure Event

8.5.1 Uponoccurrence of a ForceMajeure Event, thp '\ffected Party shall by notice report such
occurrence to the other Party forthwit~. Anynotice pursuant hereto shall include full
particulars of:

I

(a) the nature and extent of ~ ~ •.~.••aure Eventwhich is the subject of any claimfor
relief under this Article8 with evi$mCQ n support thereof; .

(b) the estimated duration and the effa or probable effect which such Force Majeure
Event is having or willhave on the Affe¢:tedParty's performance of its obligations under
this Agreement;:=~E~='i::=to_f~"~MI..the

I
8.5.2 The Affected Party shall not be entitled ito any relief for or in respect of a ForceMajeure

Event unless It shall have notified thie other Party of the occurrence of the Force

~!:~~ed!;~~ =~-S:=E~pra~~;~~n!!=~;~:n~;:t k~~::h;;it:
occurrence, and shall have given. pa .••:trIars.of the: probable material effect that the
Force Majeure Event is likelyto have .n the performance of its obligations under this
Agreement

8.5.3 For so long as theAffected Party continues to claim to be materially affected by such

:::V~:::,::::;':';:'~..o:;:,~~-:~;.;~:~;'o:~;~'o:~:~
Information as the other,Party mav~~ab~ request the Affected Party to provide.

8.6 ITermination Notice for ForceMajeurei£vent

I
if a Force Majeure EventSUbsistsfo~. ·Ileriod of4S (forty five) days or more within a
continuous period of 90 (NIne~ ~ eltblr Party .may in its discretion terminate this
Agreement bV issuing a T.... ,~· .. _ tothe other party without being nable In
any manner whatsoever, save, as vided In this Article 8, and upon issue of such
Termination Notice, this Agreement shall, notwithstanding anything to the contrary
contained herein, stand terminated. forthwith; provided that before issuing such
Termination Notice, the Party intandins to issue the Termination Notice shall inform the
other Party of such intention an.dS;'"•..••.7 (seven) days time to m.ake a representation,
and may after the expiry of such 7 ( . nJ days period, whether or not it is in receipt of
such representation, in its sole discrett n Issue the Termination Notice.

8.7 Allocation of costs arising out of ForceMajeure

8.7.1 Upon occurrence of any Force Majeu e Ellent prior to the Appointed Date, the Parties
shan bear their respectlllfJ .Party shall be required to pay to the other Party
any costs thereof.
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8.7.2

I
I

Upon occurrence of a Force MajeUlet$.. after the Appointed Date, the costs incurred
and _;l>Ut_ble t. """,'event and ' _ngto the Project the ; "Force Majeure
Costs") shall be allocated and paid It :

(a) upon occurrence of a Non-Polltlcal1Event, the Parties shall bear their respective
ForceMajeureCosts and neitherP~ shall ~ required to pay to the other Party
anvcoststhereof; : ·.·.1

(b)~:~~:~~=~~!:'!:~t'not~~':i:r=e~~~:%~~:s~~~:~~!~tsau~
Indirect Political Event, shall be bof#e by the licensee and MCD would pass on the
benefits from insurance policieS ta~ on their behalf to the licensee to meet such
costs .• In case, the F0ra!~ exceed such Insurance Cover, one half of
such excess amount shaIt._ by the,MCD to the licensee; and

up on occurrence of a Politfcal !vent, the folio ng amount shall be reimbursed by MCDto the
licensee: An amount equivalent to the slaught,ring fee that would have been collected for 2
shifts I day of operation based on the designed~Iant capacity during the ForceMajeure period.

For the purposes of clarity. the abovemWtonbi Articles for Allocation of costs shall also be
appficable ill caseof Termination ofth""~(!Rt by either Parties due to a ForceMajuere
event.

I

8.7.3 Save and except as expressly provided in this Article g, neither Party shall be liable in
any manner whatsoever to the other! Party in respect of any loss, damage, cost,

exp.ense, claims, dem.ands "..00.'.......PfOCe... ••.••• ed~gs r.eellaa.tins.to or arising out of occurrence or
existence ofanyForceMa~ ~:0f1'~ of·any rlsht pursuant hereto.

8.8 Dispute resolution.

In the event that the Parttes are unablel to agree in good faith about the occurrence or
existence of a Force Majeure Event, sudhDispute shall be finally settled in accordance

with the D.,sputa. ResOlut.ion.Proce.,du..r..e;:...•..pr.oVided.th.•at the burden of proof 85 to the
occurrence or existence of such .fOtt:e .....ajeure Event shall be upon the Party claiming
reUefand/or excuseonltCGum afsuth •.... Majeure Event.

8.9 Excusefrom performance afobtlgatlons I

If the Affected Party is rendered wholly or partltll,y unable to perform its obligations under this

Agreement because of a Force Maje. tI. re::jEve.•.•....•...".t,.•.....•S. hall be ex..cused from performance of such ofits oblfptlons Including the licensee#s .under.Article 5.4 to the extent it is unable to
perform on account of such Force Majeure Eve. • provided that:

(a) the suspension of performance S~fI be of no greater scope and of no longer
duration than is reasonably required ~y the ForceMajeure Event;

(b) th.e affected party s~aH rna.·.ke. I.a... r~..•.• n.able effb.• rts to mitigate or limit damage to
the other party arising ourm or as ••••result.of the existence or occurrence of such
Force Majeure Eventandlo cure the .mewith due diligence; and

(e) when the Affected Party is able to rJsume performance of its obligations under this
Agreement, it shall give to the oth~r Party notice to that effect and shall promptly
resume performance of its obligations hereunder.

432



,

(I) Theena~tofa.ny_r"' ttlaw;
(ii) The repeal, modification"" ,. enactment of any existing Indian law
(iii) A change in the interpret .or application of any Indian law by a court of

record I

(Iv) Any order,~;or~ofa court01record.

ProvIdedthat Change in t.aw .shBllnot."ude:
(i) Coming into effect, after the Appointed Date, of any provision or statute which is

already in place asof the Appoilllted Datu,
(iii Any new law or any change in "e existing law under the active consideration of

or in the contemplatkm .,an,lsovemment as of the Appointed Date which is a
matter of pUblic:knowIedae. i

(iii) Any change in the rates otth. laxes.

(b) Subject to Change in Law resulting in Material Adverse Effect and subject to the
licensee taking necessary measures t~ mitigate the impact or likely Impact of Change in

law....•.on the Prolject. if· as.', a.....cIIrIct....~'.'~.'.•.'.~-' ......•'.•.••._...•.•I nce......•...01.B. Chan.ge in Law, the Ilc:ense.e is.obrced to incur Additional Q)$t$... ,. M.CI subsequently reimburse:to the licensee
sm6 of such Additional Costs"'. .... .' such additional cost In any manner as may be
mutually agreed upon b'l parties. !

(d)

(c) Upon occurrence of a Change in la~, the licensee may, notify MCD/the MeD's Plant
Manager of the foliowiDg: I

(i) The nature and the im~Chanie in law on the Project
(ii) In sufficient deta\l, the • • .• e of the Additional Con Ukely to be incurred by

the licensee on account of~nge In Law

(iii) The measures, which the Ii,*nsee has taken or proposes to take to mitigate the
impact of Change in law, including in particular, minimising the Additional Cost

(iv) The relief sought by the t~
Upon receipt of the notke of .~anse:.fn law issUed by the licensee pursuant to
preceding su~clause, MCD and th, ficensee shall along with the MCD's Plant Manager
hold discussionsand take air such .ps·as may be necessary Including determination by
the MCD's Plant Manager IMCD of the quantum of the Additional Cost to be borne and
paid byMCO.

:~~:::::n~:.=:::f~:e~:==:~:::~::j;::a~~os~
I

(e)

EVENTS OF DEfAULT ANDTERMINATION

9.1 Events01Default

Event of Default shari mean eith"lieensee Event of Default or MCD Event of Default or
both as the context may'tldmit 01' require.

(a) Uc:ensee Event of Default
I

Any of the following events shau. constItUte an Event of Default by the licensee
("licensee Event of Default", unliess such event has occurred as a result of one or more
reasonsset out in Artide S.12:

,~~'~ .v~...-_'-

~-.- ... . "
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I

(ii) If the licensee decides to bt·"'·.un......this Agreement pursuant to preceding clause
(I) itshailln the ti" "inar¥ ~ to MCD.Within 30 days of
f'e(eipt of prenmlnarY'~;C •"·Mmshall forward to the licensee its
proposat to reme1:ty/cu".ttt> EveRtof Default (the "MCO Proposal to
Rectlfy"). In caseOf non --5loIi1

all be entitled to terminate this Agreement by
issuingTermination Notice.

(iii)

I
I

In case MCO PropoSaf to .RectiI ts forwarded to the lkel"see within the period
stipulated therefore, MCO~have further period of 30 days to remedy! cure
the underlying Event of Oefa~lt. If, however MeD fails to remedy/ cure the
underlying Event of Defaultwit~in such further period allowed, the licensee shall
be entitled to terminate this ~eement by issuingTermination Notice.

(c) Termination Notice
I
I

Ifa Party having becomeentittedto ~ so decides to terminate this Agreement pursuant
to the preceding sub dause (a) or tt.)J~tshalt issue Termination Notice setting out:

(i)
(ii)

I
I!~==_":::O!'o:'::rrtnl notearlier than 90days

from the date ofTerminatrorr~tfce;
the estimated termination Ipayment including the details of computation
thereof; and,
any other relevant informatkjn.

I

(iii)

(iv)

Cd) Obligation of Parties

Followingissue of Termination Notlte by either Party, the Parties shall promptly take all
such steps as may be necessary or I'~qulredto ensure that;

(Il unt;11Termination the s-... shaft"tf;) the fWIest· ext:ent possible, discharge their
respective obliga'tiOrisSO-ltd maintain the continued openrtion of the Project
Facilities; !
the Project Facilitiesare h+ded back to MeD as per provisions of Article 10 by
the licensee in accordancelwith the followingsub - clause (f) on the Termination
O,"e free fro~ .. ·~~.aJong ·with any payment that may be due by
the licensee toMCf). :

(il)

(e) Withdrawal ofTermlnatfon Notice

Notwithstanding anythirig incons~tency conta.ned to thIS Agreement. if the Party who
has been served with the Te~n Notice cures the underlying Event of Default to
the satisfaction of the other Pa~ at any time before the actual Termination occurs, the
Termination Notice shall bewi~ by the Party which had issued the same.

Provided that the Party in bre.c:h shall compensate the other Party for any direct
costs/consequences occasioned by the Event of Default which caused the issue of
Termination Notice or byboth partie$.
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obligations of either Party under Ut ,Aareement. including without limitation those
relating to Ute Tenn~ ,,~.;,~$UfVive tl\e'T~m'linatiQn but only to the
extent such SUMv.JlIs necUSaryfW .,effett to such rights and obligations,

I
ARi'ICLE10

OW,NERSHIPANO HANDo,VEROfrOJECT FACIUTIE$ANO PROJECT SITE

It).! OWnershlpdurtngthete",u.f~
I
I

(A)Ownership of Project Facilities:

Without prejudice and subject to the ~,.', e,theow,oer,sh, iI', of the Project Facilities, including
all improvements made thereilf by_ " ,during the term of the licence shall at all times
remain as mentioned below: I

!
a. the ownership of any or all assets handed over by MCDto licence forming a part

of the Project Facilities incluc$ng the Site, civil structures, buildings, equipments,
spare parts etc (hereina"" ,ferred to as " MCDassets") shall always vest with
MCD. I

I
b. the ownership of aD In~e assets, buildings,. structures, equipment and

other immovable and movaije assets constructed, installed, located, created or
provided by the licensee, inl pn ,over or under- the Project Site pursuant to this
Aareement shaN,,I ,until ~ to the MCDin accordance with this Agreement,
bewith the ~e. "'" " '.

I
(B)The ownership of the Project Site shaMat a"times remain vested with the MCD.

10.2 Handover of Project, ~ect.Slte~ Project Facilities:

The licensee shall on the date of t1tv of the term of agreement or on account of
early termination thereof, transfe. asSignand deliver to the MCDor its nominated
agency, free and clear of any Encu brances, the vacant and peaceful possession of the
Project, Project F,em"es and theS'. ,iong wtt" the buildings, machinery, equiprnents,
facilities and structures COO$tr~ on, over, at or under it in normal operating
conditions. '(

f
transfer aU its rights, tltJes and 1" in or over the tangible assets comprised In the
Project (Including movable assets v.!hlChthe MCD agrees to take over) to the MCDor its
nominated agency and execute su", deeds and documents as may be necessary for the
purpose and complete all legal or other formalities required in this regard.

,

(i)

(il)

(iii) !
to the extent ,possible'8$5.ip'tothet ... at Itsoorn~ agency'at the time of transfer
all insurance policies.·· I

(Iv) at its cost remove from the Site allisuch moveable assets which are not taken over by or
transferred/assigned to the MCDor its nominated agency. In the Client the licensee fails
to remove such objects within the stipulated nme, the MeD or its nominated agency
may remove and transport or removal and transportation of such objects, after
givingthe Ucensee n •• n to do so to a suitable location for safe storage.

~__J--~

435



:_u.::.:~=""4~ot/I!t ....- .;.I< Of such removal,
I

(v) All proceeds of Insurance claims s~ be handed over to the MCD or its nominated
agency and the Licensee or Persons~Iaimlngthrough or under it shall have no claim
thereon or rights thereto. '

(vii)

AI

TheMeo and the lidf.uee $It.. Of .. months prlottothe expiry of the license
Period or upon issuance.' ... 'N.uce. IS the c;ase mev be, promptly agree
upon the mQdaIitiesand tak.all steps tQ complete the aforesaid process of
transfer of assets on the TranSfer Date. During this period, the designated key
personnel of the MCD shall be ~ed with the operations of the Project in order to
facilitate.Stnooth take over of the.~ bythe Mel) on the TransferDate.

It is clarified that only,the _'~"licensee shall be 'taken over and not the
liabilities, induding without lim~;;);rliahilitiesrelating to Jabourand personnel related
obligations of the Ucensee and the/Persons claiming through or under the licensee
shall be taken over by the MCDor its1nominatedagency All such labour and employees

I
shall be its responsibility of the licensee /such Persons even after the expiry of the
License Period a.nd they $~':...ll..'.~.!..~.0.. claim to any type of employment or
compensation fromMCO or.itS··~ . ..'•....•....••iapncy.

{viii)
I

On the Transfer Date the projeCt +nd the Project Assets shall be in fair condition,
subject to normal wear and tear, Ihaving regard for the nature of the asset, the
construction and life of the facilitles,tconstructioos, structures etc .

. I

(iX) =;:.:=~£~:~.=::~~
I
i

The licensee shall, at its cost, trans'.r to the MCOall such Applicable Permits Which the
MCDmay require and which can be legally transferred. Provided if the termination is on
account of MCD Event of Default. cost of such transfer shall be borne/ reimbursed
bytheMCD. r

I
The project and the Project Facil.S shalf be transferred to MeD or its nominated
agency,as the casemay be, for a sum of Rupee LOO.

(xl

(xi)

(Xii) §~i;;Sg;t*E~re:!~~EI~~g~~
Project Assets shall be deemed to ~ave been transferred to and lie with the Grantor or
its nominated agency.

I

(-) On the Transfer Date the ~rt~atJ verify, In the presence of the licensee or
of a representative of the JJcen~. 'compliance by the Ucensee with the requirements
of clause (i) to (xii) abov-. In. tie event the MCO!Expert notifies the Licensee of
shortcomings, if any, in the licens~'s compliance with such requirements, the licensee
shall forthwith cure the same. Furthermore, MeD shall have the right to en-cash the
PSGas submitted by the' Ucensee ,nd retain the amount spend by MCD tor carrying out
wo.rks/jobs/mair-teR4lnce which ~ not been carried out by the licensee and return
the balanceamount, if a,py. ~O'1'i''Ib..

~:;;..+~~

,j/~~_/"~Jv~--:"" • !oil I
.fIUJ+- ..~H-

(xlU)

'/
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submissions Into EnsU at bil_1S _ ~ IGth parties however may agree
upon use of Hindi as the_li_.__

~d) Enforcement of Award

.TheP.rde$agree tbat the:t. .. .orawt", re~ hmarbitrationshall be final and
binding upon the Parties and· It be. enforcealUe in atcotdance with the provislons of
the ArbltratioflM ~ to .•.••·~oftheaarieved parties to secure relief from
any higherfOl1.lm.

12.1

ARllCLE.12

R~ATIONSAND WARRANTIES

Representations andwatnm_ oftha licensee

The licensee represents and warrants tQ Men that:

it is duly organised.validlyex+, and in ,oad standioaunder the laws of India;

:;::;;::::r~:;z:rtra:~~=e:~,:::::~bligations under this

it has taken all necessary corPorate and other action under Applicable laws and its
constitutional documents to i1IJthorlsethe execution, delivery and performance of this

AgTeementi ~
Ithas the finanCial.standin,a .•.•capacity to undertake the Project;

this Agreement constitutes Its lepl, valid and binding obligation enforceable against it
in accordance with the terms .reof;
the execution, delivery and peHormance of this Agreement will not conflict with, result
to the breach of, constitute a ~efault under or accelerate performance required by any
of the terms of the I~ 's Mem_ndum and Articles of Association or any
Applicable laws or any covenart, -.sreement, understanding, decree or order to which tt
is a party or by which it or an'tpf its properties or assets are bound or affected;
there are no actions, suits, pnjx:eedlngs or investigations pending or to the licensee's
knowledge threatened ~gainsf it at law or in equity before any court or before any
other judicial, quasi judicial or other authority, the outcome of which may constitute
licensee Event of ~lt • wI:lk:h individually or in the aggregate may result in
Material Adverse Effect; i

It hasno knowledge of an~ violation or default with respect to any order, writ,
injunction or any decree of a~y court or any legally binding order of any Government
Agencywhich may result in Material Adverse Effect;

(0 it has complied with an Applicable laws and has not been subject to any fines, penalties,
injunctive reUef or any other ~I o.rcriminal liabilities which in the aggregate have or
may haveMaterial Adverse E .

(a)
(b)

(e)

(d)
(e)

(g)

(h)

Without prejudice to any ex~_wjI~~
acknowledges that prior ~oo!~~!DIllllon of this Agreement. the licensee has after a

\"1
e an Ind~e.~n~ent eval_U,!!io~_()~_~eProject

'\I
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(k)

Facilities, and the information pr ~ .bv MeO. and has determined to its satisfaction
the nature and extent of risks and atards as ;'Iff' likelyto arise or may be faced by the
licensee in the course 01 perform ce of its obligations hereunder.=::===::;:2.:=::::s~:"~;

I

Representations and Warranties ofMCD12.2

12.3

i
I

MCD represents aadwa~l~that:
(a) That ft is duly incorpora~ft erthe taws oflndla and has the power to conduct

its business as Presently ucted and to enter lnto this Agreement;
(b) That it has full power, capactityand authority to execute, deliver and perform this

Agreement and has taken ~.' ne.ces.sarysanctions and approvals and followed all
the procedure r~qujred to ,uthome the execution, delivery and performance of~o~:;:;e:=~t=>......w&th its llOnStlt1ItIonal authority, mandate, or
any law or any other •.. ment, understanding or arrangement or any
judgment, decree or order r any statute, rule or regulation applicable to it

(d) All approvals and permiS$ions as are necessary for the execution of this
Agreement have been ob~ained and all the required procedure for the due
execution of this ~.t have bee.n adhered to and further that this
Aareement WUlhevaRd,""'r_blndinl apinSUtunder the Indian Law;

I
I·

(c)

Obligation to Notify Chanee
•

In the event that any of the repre~ntations or warranties made/given by a Party ceases
to be true or stands changed. ~ Pa;rtywho had made such representation or given
such warranty shaffpromptlv,.",dteethet of the same.

I
1

/ArmQ.E13

M~CElLANEOUS

13.1 Asslgnmerrtand Charges

(a)
I
I

The licensee shafl not assign inl favour of any person this Agreement or the rights,I

benefits and obligations hereunder save and except with prior consent of MCD.

(b)
The tieensee shaH not ~e ~."~ ..•~... ft...to. . ... subsist any Encumbrance over the Project
Facilitiesexcept.with prid..C:OI'I~. W'rftinId MCn.

I
1 ,

Restraint set forth In clause (a) an4' tb) above shalf not apply to:
1

(i) liens/encumbrances artsin. by operation of law (or by an agreement evidencing
the same) in the ordinary cpurse of bUSinessof the licensee:

(ii) Pledps/hVPOthecation til I®ds/stocks/moveable assets, revenue and
receivables as security fdtlindebtedness, in favour of the lenders and working
capital prOviders fot the ~ect;

(iii) assignment of licensee' rights and benefits under this Agreement to or in
. for findi1Ual assistance provided by them,

(c)
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'·,1

,3.2 'ntetestandRiahtofSetOlf I

:;utom:k:':;O~P_.avab.,1...... ..•.•..~.n..:O~h.':;:"::m.f~:'~~::::: Of:..
payment thereof, shaH be ~....... be. debt owed by the Party responsible for
payment thereof to the .PWty . .. d to receive the same. Such sum shall until
payment thereof carry interest at ptJ!valllng prime lending rate of State Bank of India
per annum from the due,date for pa~ent thereof until the same is paid to or otherwise
realised by the Party entitled to thf same. Without prejudice to any other right or::: =::::.:...-:"'-::;:::::.::= onder law, the Party

Provided the stipulation regarding ~terest for delayed payments contained in this
I

Article 13.2 shall neither be deemed ~or construed to authorise any delay in payment of
any amount due by a Party nor be de~med or construed to be a waiver of the underlying
breach ofpayment.ob~ I

I
13.3 Goveminglaw and J~ I

~
-; This Agreement shall b~'governed b',l the laws of India. The Courts at Delhi shall have

jurisdiction over all matt~rs arisin, oUf of or relating to this Agreement.

13.4 Waiver

(;1) Waiver by either Party of any de,"*ult by the other Party in the observance and
performance of any provision of or obligations under this Agreement:

(i) shall not0P4trate at be,s:.. .. .'11 waiver of anyotber or $Ubsequent default
hereofor ofothir~... .Q1lptioQS.under this Aareement;
shall not be .effective unless it •..in writing and executed by a duly authorised
representative of such Party; a",d

shall not affect the validity or ~nforceability of this Agreement in any manner.
I

(ii)

(iii)

(b) Neither the failure by either Party to islst'On any occasion upon the performance of the
terms, conditions and Provisions ot:"fs Agreement or any obligation hereunder nor
time or other Indulgence granted b, a Party to the other Party shall be treated or
deemed aswaiver/breach of any terms, conditions or provisions of this Agreement.

r..
1.3.5 Survival

'termination of this Agreement i
(a) shall not relieve the licensee or MCfO. of any obllptions already incurred hereunder

which expressly or by implication su"1ves Termination hereof, and
(h) except as otherwise provided in any ~rovision of this Agreement expressly limiting the

:;': ;:.:.er.::_.s..:;r~.t .••..~~ ..the~~~nybyob.:::::=i::~:
Party prior to the effectiveness ••.. ' 'TerrmnatIon or arisInsout of such Termination.

13.6 Amendments

This Agreement and the Schedufesl together constitute a complete and exclusive
understanding of the _...z= r~ement between the Parties on the subject hereof

~v. .

. .n:"
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and no amendment or ~Odlficationlhereto shall be valid and effective unless agreed to
by all the Parties hereto and evieje . d in writing.

13.7 NotIc:as

.... ,lven un... ·this Agreement induding but not
limited to a nO:tk:eof·waJver tit term, breach of any term of this Agreement and
termination of this ~ent, s I be In writing and shall be given by hand delivery.
recognised international' courier, "'alii telex Or facsimile transmission and delivered or
transmitted to the P~~~~~addll!$$eS set forth below:

I
I
,IftoMeD:

The Manager
Ghazipur Slaughter House I

Municipal Corporation of Delhi lM(0) I

Delhi Food.Pr'Oee$Sing.c~f_
Integrated Freight Complex I
Pocket-B,Behind Poultry Market
Ghazipur,Oelhi-ll0096

If to the licensee:

The General Manager (Nardll
FrigoriflcoAllana ltd.
A-15,Site-IV, Industrial Area
Sahibabad-20101O,Distt.Ghaziabad

I

PhNo; 0120-2895411, 28961S9
FaxNo. 0120-2896147

I
I
I

Or such address, telex number, or facshttile number as may be duly notified by the respective
I

Partiesfrom time to time, and shall be dtemed to have been made or delivered

(i) in the case of any ~... .•.....•...••• . m.ade by letter, when. . delivered by hand, by
recosnised ~I"'r ...bymail (teBistered, return receipt requested)
at that address ..and I

I
in the caseof any com"",nic:atfon made by telex or facsimile, when transmitted
properly addressed to s~ telex number or facsimile number.

(ii)

13.8 Severabliity I
If for any reason whatsoever ." ~on of this Agreement is or becomes invalid,
illegal or IJnenforceable or is ~d by any court of competent jurisdiction or any
other instrumentality to be ;.nhHd, illegal or unenforceable, the validity, legality or

,

enforceability of the remaining Iprovisions shall not be affected in any manner, and the
Parties shall negotiate in gooid faith with a View to agreeing upon one or more

provisions which may be ~ for .. ch invalid. unenforceable or illegal provisions,
as nearly as is practicable. Pro\fided failure to Cliree upon any such provisions shall not
be subject to dispute resolutio~ under this Agreement or otherwise.

, i

4~.'.J4

-- . - '- -------------------~
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13.9
i

No Partnership i

Nothing contained in this Air:. :H~..·....enh. h.a.11be construed or interpreted as constituting a
partnership between ttae·...... ... . ; ..~. Party sheP have any authority to bind the
other InanymannerWhatsOe'vet

I
13.10 Language

I

All notices required to be sMtn under thrs Agreement and all communications,
documentation and proceedil'tss hich.are in arty way relevant to thts Agreement shall
be inwritff'I,af\d In~.' -"u:ue~iiqto~ language ifHindi is
usedat user'scosts and ~

13.n

Th·is .A.gre.em.ent .e. xp.re..ss.tv.§l.': '.ex.••.c.J••......•....•..es.......•. a.".y.. w...arfantv..• con.ditio.n. or other undertakingimplied at law or by custom or • • rwtse arising out of any other agreement between
the Parties and any rep . '. ..,.~..by any PartY not contained in a binding legal
agreement executed by ~e h· ..

1

!l3.t2 Counterparts

This Agreement may be executed lin two counterparts, each of which when executed
and deliveredshall cons~itute an orfBinal of this Agreement but shall together constitute
one and only the AJreement. !

I
IN WITNESS WHEREOF THE, PARte ttAV"~1B) AND DEUVERED THIS AGREEMENT AS OF
THE DATE FIRST ABOVE WRITTEN. 1

SIGNED SEALED AND OEUVERED

1)

3S
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~ East Delhi Municipal Corporation
Veterinary Services Department

Office of Addl. Director (VS)
Ghazipur .Slaughter House

la-maU:-slaughterhousegzp@gmail.com------------------------------~----~~----~~----------~~--------------

, .
r

No. E.D.M.C./VS/GSH/2019/ "--3.7--.

OFFICE ORDER

The Commissioner, EDMCvide orders dated 30.07.2019 is pleased to extend th(: (J;d'f'
Agreement for the Operation and Maintenance of Ghazipur Slaughter House and Carc2l(Js
Utilization-cum-Rendering Plant for a period of SIX months starting from 04.08.2019, Thi.::
Operation and I'laintenance would be as per the terms and conditions laid down m the LeaS!:
Agreement as signed between MIS FAPL (t.e. the existing lessee) and the erstwhile 'lieD
including the royalty. Whereas rendering plant would be run as per the agreement dated
13.08.2010 and its subsequent extension vide office order No. 1154jDVSjEDMC/201Sdated
13.08.2015.

This issueswith the approval ofthe Cornmissioner,EDr-lfc. !
Incharge

Ghazipur Slaughter House

iVljS Friqorifico Allana Pvt. Ltd.
Ghazipur Slaughter House

Copy for kind information to:-
1. Add!. Commissioner-II
2. Add!. Commissioner-III
3. DC/Shah(5) Zone
4. Director (V5)/EDMC
5. 0.5.0. to Commissioner for information tothe Commissioner}EDMC
6. p.s. to Hon'ble Mayor, EDMC
7. p.s. to Chairman (Standing Committee), EDMC
8. p.s. to Leader of House, EDMC
9. P.S.to Leader of Opposition, EDMC 40.ti t'1·

Inchar9~
Ghazipur Slaughter House
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East Delhi unicipal Corporation
Veterinary Services Department

Office of Addl. Director (VS)
Ghazipur Slaughter House

E-mail:~slaughterhouse9zp@gmail.com

No. E.D.M.C./VS/GSH/2020/5S6 Dated: ~ I t:;;-t:>1-)..0 7- 6

OFFICE ORDER

The Commissioner, EDMCvide orders dated 06.01.2020 is pleased to extend the Lease
Agreement for the Operation and Maintenance of Ghazipur Slaughter House and Carcass
.Utilization-cum-Rendering Plant for a period of three months starting from 04.02.2020. The
Operation and Maintenance would be as per the terms and conditions laid down in the Lease
Agreement as signed between MIS FAPL (i.e. the existing lessee) and the erstwhile MCD
including the royalty. Whereas the rendering plant would be run as per the agreement dated

v 13,08.2010 and its subsequent extension vide office order No. 1154/DVSjEDMCjZ015 dated
13,08.2015.

This issues with the approval of the Commissioner, EDM('

/
Incharge

Ghazipur Slaughter House
MIS Frigorifico AHana Pvt. Ltd.
Ghazipur Slaughter House

3.
4,.. 5.
6.
7.
8,
9.

.Copy for kind information tot-
1. Add!. Commissioner-II
2. Add!. Commissioner-III

DC/Shah (S) Zone
Director (VS)/EDMC
0.5.0. to Commissioner for information to the Commissioner, EDMC
P,S. to Hon'ble Mayor, EDMC
P,S. to Chairman (Standing comnsttee), EDMC
p.s. to Leader of House, EDMC J
P,$, to leader of Opposition, EDMC ~

\th\l-O
Incharge

Ghazipur Slaughter House
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No: EDMCjVS/GSH/2020/60 Dated: 15.07.2020

EAST DELHI MUNICIPAL CORPORATION
VETERINARY SERVICES DEPARTMENT

GHAZIPUR SLAUGHTERHOUSE

To, /
\./ M/s FrigorificoAllana Pvt. ltd.

GhazipurSlaughter House
Ghazipur,Delhi-110096.

The Hon'ble Mayor vide orders dated 13.07.2020 has given anticipatory approval regard!ng the

extension of lease period of GhaZipur Slaughtet HOU$eand .the Rendering Plant for two years w.eJ.

04.05.2020. Further, It Is ordered that tendering process should be completed within this period. As such

the extension period is of two years or till the tender Is finalized, whichever is earlier on the same terms

and conditions mentioned in the agreement dated 04.08.2009 for Ghazipur Slaughter House and

agreement dated 13.08.2010 for rendering plant followed by its renewal on 13.08.2015 executed

betweenthe erstwhile MCDand MIs FAPL.

Further, you would ensure that all the norms related to the social distancing to contain the

spread of Covid-19 pandemic are complied with In compliance to various orders issued by the Govt. of

India/Delhi DisasterManagement Authority from time to time.

You are, therefore, requested to kindly make the Slaughter house, Rendering plant and Live

stock markets operational with immediate effect.

/
In Charge

Ghazlpur Slaughter House

Distribution:-

.' 1. Addl. Commissioner-II
2. CA-cum-FA
3. OSDto commissioner for commissioner's Information please
4. Director (VS)
5. Addl. Director (VS)

Copy for kind information to:-

1. PSto Hon'ble Mayor
2. PSto Chairmanstanding committee
3. PSto Leader of the House
4. PSto Leader, Opposition

~~tJ_.]
In Charge

• Ghazipur Slaughter House
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Details of Project Site a. Facilities
ANNE,x ORE -A-1{j

---

Sub: - Regarding Handing over/Taking over of all facilities/infrastructure.

Sir,
Please find enclosed herewith detailS of project site and facilities handed over to you as

per details given below:-

1. Slaughter House main building, Utility Block, Housing Block, Lairage, Guard Rooms,
Green Area, Underground &. over head water tank etc.

2. Animal ReceptiOnopen space
3. Sub-stations
4. Effluent Treatment Plant
5. Livestock Market (Sheep &. Goat)
6. Livestock market (Buffalo)
7. Hutment/Kharkas
8. Fire fighting system with Under Ground RCCStatic Water Tank 350 M3
9. Animals pathway and under pass
10.Air conditioning system

All above facilities/infrastructures have been checked and signed by your company
representatives/engineers and EDMC engineers jointly subject to the genuineness of the

inventory.

Handed OVer

% \<u.~\\~.
~~~cr;.~~~LtA(J.\ s.

A,rr 't1 0 1(,-z.k()~IIfIII!I!"""

Taken Over

Scanned with CamScanner
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ANN ~~E'- !r:I}
CIRliiO

1\311" M.o.lOAD,ro.n.
M\lN1,AI 400 00\, 1M~

1m:Met)$~ )\()U$(,
IOIMO f1SM .1I'OO\m tAARUT.
POOO P'IlOCUSIMO COtApux.
f'OaIT..I.0MAllPW.OWI-' 10096F'. ,ri'fi·· ,C·0 AnSon Private Limitedriga, "

~(1'-4~n
N''!''~""~~,.;1:Qt1control Committee
".'JU\ ~~lIi'iln. ~

oa,e%J!~3.1011-··············

~.&t,tt~ to t.ht $ubject matter. It Is hereby submltted that the Company Frlgorlflco Allana Pvt ltd was
~tinI the Sl4ush~r House under a Ucense Apeement executed between the Company and East
~ Munkipal Cotpor3tlon for the period of 10 years which comes to an end In the Month of AUiust
1'019 and sub~~ntly the plant was In operation with certain extensions. The operation was last

i'llt"Me6 on 15.07.2020 fOf two years or finalbatlon of Tender process whichever Is earlier,

1~'. the EOMChas Rnilbed the Tender Pt0ca5 and executed a new lease Agreement w\th new
oOi'atOf. Therefore. the COmpany FriCoriflcoADanaPvt ltd has to cease its operation and now onwards

~l oot be responsible towafds the compliance of provlslons 01 opec COMent
tJ.r{'(/llM.(/JD18/42571 fOf Slaughter t\OU1e and OPCC/WMC/2018/43212 for R~ndering Plant

r~~t<i:f. "In: afe d~SlfUtnttin&the QCEMS ~'fStem 'Nhich wa";installed by the Company .

.",- i;!. ')'I'i;',f c. the abfNe fadS and d'(~ tbeClMlpaOlf Frfgorlflco AUana~t ltd 1i hereb'l withdraw
oil~f hf)lfl the t~f\(e under the plortl1loMof DfC( 8ul~line5 and applicable l.)w'). It h requesting
1":>'.1 t') i;4~}1 update {he 'Saff\e ID '{out ,ecOId 4(OJfdi"~f.

"

(C; 51, ht'fuoAm,nl fnJ1nt'( j oPt,

Scanned with CamScanner
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Municipa' CorpQration of D~'hi
Department of Veterinary ServIces

GhazipurSlaughter House

No. 6 Lr q /MGSH/2009

c:::=::::­
oated 17.08.2009

To

The Ex. Engineer
Water Plan-Ill
Delhi Jal Board
Jhandewalan, Delhi

Subject:- Regarding water connection for Gh~zipUrSlaughter
House, Municipal Corporationof DelhI,

I
!

(T
f I

Sir,

MCD has established a modern Slaughter House at Ghazip~r ~s
per orders of the Hon'ble Supreme Court of India. Water connection IS
required for running the slaughter house, Live Stock Market for sheep
& goat and Buffalo and lather facilities available at site. The
requirement of water and other detail duly filled up on the prescribed
performa are enclosed herewith.

It is, therefore, requested to kindly get water. connection for
10040 Lacs Itrs. at the aforesaid site at the earliest so that orders of

-'Eh-e-Holl'bleSupreme Court of India may becompIledwith.

'n
/ !

OFFICE OF C.E.-\\
,f M.C,D dl,8(,J

Diary NOX:-·1o•9··,
oate ....I8./.$. ~/ ..•'·

2-02-' ') )90_
. ...-- \'4 ~B-r~

Copy for kind information to':-

, i,t /
\"I
--)

'"~ 1. Chief Engineer-II
2. Director (VS)
3. Ex. Engineer (Pr.)/Shahdara (North)-I with th•. request to follow

up the action with Delhi Jal Board
4. Nodai Officer, Ghazipur Slaughter House

;-

)0
\

.
j

r
Scannedwith Cam~c!:'ln-or
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VersusCou.tuJ fotluJicrt) (£)Mpltj BQ()ld Xl~·Defdt./Respdts.
Know all to whom these presents shall ...... ~ IIwo .De.!Ie.da tJUVl4'Y', g~ ~

ltfuD) qJ frlr 'Yi fa> ~.o ~a I the above-named tf~~ p&J- 4-do hereby appoint,

SHARIQ ABBAS ZAIDI, MANSI CHAHAL
ADVOCATE

,.N.eJA) I\~
of -2;2:1

___ PiffJPetition/Appealant

Chamber No.7, Trishul TotJer (Infront of Pacific Mall)
Kaushambl, ~azlabad (U.P.)

Tel: 9868369914,0120-4115111
E-mail: info@sazaidiassociates.com
Website: www.sa:taldlassociates.com

(hereinafter called theA......_-_.--, .•. ' ._-_._._ the above·note c....ea"~ .."." ..r'.. ·
Q l --

him/her:- liftS: 0' 0 • :

Toact appear a.,. NeTOF;rot.HICOURf1'11Eile Cot
, DLCT2702731A22J6P I ,

samemay betried orhQ 27·JIIN-2022 ! :

review.T::,:~~~:illlmmmmmlalllgllll~II;:\ ...-c.>,
Affidavits or other doc1' .. I ~~ry or P"-.,...._ ." ...,..,.".~'e'cutlons of the
said case Inall its stages.

Tofile and take back documents.
To withdraw, or compromise the said case, or submit to arbitration any differences or

disputes that may arise touching or in any manner relating to the said cause.
To take out execution proceedings.
Todeposit draw and receive moneys and grant, receipts there for and to do allother acts and

things which may benecessary to be done forth~.progress and In the course ofthe prosecution of

the said cause.
To appoint and Instruct any other Legal Practltlon')Y authorising him/her to exercise the

power and authorities hereby conferred upon the advocate whenever they may think fit to do so.
And IlWe, the undersigned to hereby agree ratify ami confirm all acts done by the Advocate

or his substitute In the matter as my lour own acts, as If done beme/us to all Intents and purposes
And lIWe, undertake that l/we or my/our duly authorised agent would appear In the Court on all

hearings.
And l/we the undersigned, do hereby agree not to hold the advocate or his substitute

reponslbl., for the result of tho said cause In consequence m'their absence from the court when the
said cause is called up for hearing, or for any negligence oHh~~said Advocate 01'his substitute.

And SJWe,the undersigned, do hereby agree that In the event of the whole or any part of the
fee agreed by me Ius to be paid to the Advocate re~ainlng unpaid they shall be entitled to withdraw
from the prosecution of the said cause until the same Is paid up. If any costs are allowed from an
adjournment, the Advocate would beentitled toth~ same.

In witness where of I/Wehereon to set mY/~ hand to these presents the, contents of which

halie been understood by melus this ...t.L · day of .. . ,g,r),.{)/A
~ CUen. ---
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